Pimpri Chinchwad Municipal Corporation

Pimpri - 411 018,

Tel. : (020) 67333333 33 K/

Fax : (020) 27425600 e
—-—""‘_‘_--’.’

Email : pcmc@vsnl.com

(702 . R ot on, VS T Website : www.pcmcirdia.gov.in
Drainage/2/WS/69%/2020
Date /o%/06/2020
E\I > -
To, TN VP
Hon. Chairman, 9 ‘,"] \
National Green Tribunal (NGT), ) J.,['i. "\
Gol- New Delhi. ' "K*'__f‘ v
'.,LNNU _/_.—J‘
Subject: The facts about proposed STP locations within PCMC-Pune area and request for Ve
permission for commencement of construction of STPs within PCMC area. (_Q "G, g

-

'_/ \\_'__AI A Y {

R e
Kind Attention: Hon'ble Justice Shri Adarsh Kumar Goel, \\)‘C\ _ /\' AN

_”

Raf :- 11 GR of Govt. Of Maharashtra U.D. Dept, dt. 20/08/2009 ( EP 87 ) -
2) Rule No. 9.4 of Development Control Rule ( DCR/dt. 18/09/2017)
3) GR of Water Resources Dept. Govt.Of Maharashtra No. FC - 20/18/182/2018, (Revenue)
dt. 03/05/2018

4) Order of Hon'ble National Green Tribunal, New Delhi, Dt. 22/05/2019

5) Joint Inspection Report of committes appointed by NGT, dt. 06/07/2019

6) Letter No. MPCB/JD/WPC/B-3397 (23), d. 11/09/2019

7) Order of Hon'ble National Green Tribunal, New Delhi, MPCB, dt. 17/09/2019

8) Order of Hon’ble National Green Tribunal, New Delhi, dt. 30/01/2020

9) Meeting held wih Hon. Chairman NGT at the office of Hon. Div. Commissioner, Pune on

07/03/2020

Ypgigected Sir,

In continuation of the meeting held on 07" March 2020 at 12.30 pm at Pune under your Chairmanship
along with Hon. Divisional Commissioner- Pune , Hon. Collector — Pune, Hon. Commissioner of PMC,
Hon. Commissioner of PCMC, Hon Commissioner - PMRDA and the issues discussed therein related to
proposed STPs and allied matter, | personally express my sincere gratitude for your valuable quality

time and sharing your views about the same.

In this regards, we as Pimpri Chinchwad Municipal Corporation (PCMC) wssh to submit our details for
the proposed location requirements of 03 STPs within PCMC area which need clearances for the
execution.

This report covers all the details pertaining to the facts along with the supporting documents for your
review and kind consideration so that we can proceed with the execution at the earliest.

Discussions held:

It was discussed during the discussions at Pune that the necessary details related to proposcd 03
numbers of STPs within PCMC area shall be submitted to NGT. The details such as project brief,
focations of three STPs, river blue line at Chikhali STP and any other details in connection with the

proposed location shall require to be submitzed



. Existing Scenario:

1. About PCMC: The Pimpri Chinchwad Municipal Corporation (PCMC) i.e. the city of PCMC which
has a rapidly growing population with present population of approximately 25,00,000 souls. It is
essential on the part of administration to provide adequate and basic facilities such as water
supply, drainage, roads, etc. and cater the needs and necessities of the citizens within its limits.

2. Rivers within the city:  The Pawana river flows through the central part and Mula river flows on
the southern boundary which separates the Pune Municipal Corporation and PCMC. indrayani River
flowing along the northern boundary of PCMC which further flows through the ancient and
historical village of Alandi, which is a well-known and a famous pilgrim place in the State of
Maharashtra. Thus, there are 3 rivers flowing through / along the boundary of PCMC.

3. Waste Water Scenario within PCMC:  PCMC is lifting approximately 520 MLD water (490 MLD .
from Pawana River and 30 MLD from MIDC). The transportation, treatment and distribution losses
are approximately 25% of the 520 MLD i.¢c. 130 MLD. Considering the aforesaid loss of 130 MLD
water, net water supply of PCMC of 390 MLD. The net sewage generation (80% of the supply) is
312 MLD. There are total existing 14 sewage treatment facilities at 9 different locations having a
total treatment capacity of 353 MLD within the {imits of PCMC. The SCADA system is installed at all
STPs and the inlet flows are monitorec on a daily basis. The present sewage treatment facifity
within the limits of the city is to the tune of 353 MLD whereas the inflow at all STPs is to the tune of
265-270 MLD, 80% of the area of this city is covered under sanitation network along with 100%
treatment facility. The total volume of untreated sewage is to the tune of 48 MLD in ail the three
river basins within the limits of PCMC (Mule, Pawana and Indrayani Rivers). PCMC has established
and commissioned in all 14 STPs alongside the Mula, Pawana and Indrayani rivers and ali are
effectively working as on today. The chart showing aforesaid information is annexed herewith,
marked as Annexure-1 and the same be treated as part and parcel of the present report.

4. NGT Directives:  This city is vigilant and is striving for 100% treatment of generated sewage aithin
its limits. There are numerous orders of the Hon'ble National Green Tribunal including the order
dated 28/08/2019 in Original Application no. 593/2017 in Paryavaran Sureksha Samiti and v/s
Union of India, wherein the Hon. Tribunal has directed all local bodies and the concerned
department of the State Government to ensure 100% treatment of the generated sewage and in
default to pay compensation etc., as per the directions of this Hon. Tribunal, we are committed anc
are taking all efforts to ensure 100% treatment of untreated water and sewage. In furtherance of

"the same, MPCB has issued letter dated 11/09/2019 to PCMC. The letter dated 11/09/2019 of the
MPCB is annexed herewith, marked as Annexure R-2 and the same be treated as part and parce! of
the present report.

5. Situation at Chikhali: It was observec that, there is rapid growth and construction of large
townships and housing societies, in the Cnikhali and other adjoining areas within the limits of the
city. Furthermore, the Nallahs in the said area were directly getting mixed into the fndrayani River.
Some part of untreated water flows down to Alandi, an ancient historical village, samadhisthal of
saint Dnyareshwar Maharaj along tha barks of the Indrayani River, which is consideroci as an
auspicious river in the Warkaris, as “Tirth” tholy water). An estimated population of about 7,00,000

to 8,00,000 lakh warakaris visit Aland: for pilarimage along Indrayani river at Alandi every year.
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Alandi every year. Furthermore, the part of the aforesaid untreated water which is getting mixed

into the Indrayani River is extremely harmful to the residents of areas such as Chikhali, Mashi,

Alandi and other areas which are situated ncar the banks of the Indravani River Considering the
consequences and other serious repercussions, which may affect the health and well-oeing of
thousands of citizens in the said areas, it is extremely essential to construct the STP at Chikhali,
which will treat the untreated water and prevent it from getting mixed into the holy Indrayani River
and will truly restore the ‘holiness’ of the noly Incrayani River. The erection of the aforesaid STP at
Chikhali is very essential. It is essentiai to set up a STP in Chikhali to treat the sewage and contro:

the leakage of untreated sewage water flowing into the Indrayani River thereby polluting the river.

B. Project sanctioned under AMRUT Mission for underground sewerage scheme and STP for PCMC:
Project Brief :

1. DPR sanctioned under AMRUT mission: 'CMC has prepared the Detailed Project Report under
“AMRUT” mission of the Central Government and the DPR has been approved by the State
Government and the work considered under this projectis in progress. The work considered under
this mission comprises of the augmantatior to the old trunk sewer mains and sewerage network in
old areas of PCMC and newly merged villages and sewage treatment plants, collectively having
capacity of 32 MLD. The present STP being constructed at Chikhali is a part of this DPR and has a
capacity of 12 MLD and 5 MLD of Bopkhel and 15 MLD at Pimple Nilakh. The Government of
Maharashtra has approved the AMRUY project and accorded its sanction vide letter no.
AMRUT/2017/pra/kra-429/navi-33 dated .2/10/2017 for development and construction of 3
Sewage Treatment Plants including the present STP at Chikhali, One of the important terms of the
said approval dated 12/10/2017 is that, the projects mentioned in the DPR have to be completed
within the stipulated period. If the city of PCMC fails to complete and commission the STPs within
the said stipulated period, in that even, the State may revoke the approval of the funds it has
agreed to grant to PCMC.

2. The details about STPs proposed under AMRUT Scheme for PCMC.

' Sr. No Propos—ed Caba?ity of STP | Location . . River Basin

| required (MLD)

{_ 12 MLD : - Chikhali- Gat N0 90,91,92(1), 92(2) . Indrayani
L Jr_os_r\?lm ~ | Bophkel (Near CMEJ, S.No/ Gat No-5 | Mula
I—F' 1ISMLD | Pimple Nilakh.No/ Gat No- 64/65 Mula |

The report mentioned below is for the 12 MLD STP at Chikhali in detail and the same is applicable
for Bopkhel and Pimple Nilakh

3. STP at Chikhali as per AMRUT sanctioned project: It is essential to set up a STP in Chikhali to treat
the sewage and control the leakage of untreated sewage water flowing into the Indrayani River
thereby polluting the river. In pursuance of the same, PCMC is setting up a Sewage Treatment
Plant of 12 MLD capacity in Gat No. 90 of Vitlage Chikhali, Taluka Haveli, District Pune and witi Feis
within the jurisdiction of the PCMC. PCIMIC has acquired around 33,864.75 sg. mtrs cut of tre
above mentioned Gat No. 90 which is reserved for Sewage Treatment Plant bearing Reservation

no. 1/130. The said reservation is appearing in the development Plan which is duly sanctioned by
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the Government of Maharashtra vide its Notification No. TPS-1805/1050/CR-795/07/UD-13 dated
30/05/2008 and which has come into force on 01/08/2008. The said land bearing gat no. 90 is
reserved for the construction of sewerage facilities and STP, as the said land is best suited for the
construction of the STP considering the location and the topograshy of the area. There is no other
area available for the construction of the said STP which is extremely essential for the said area for
treatment of untreated waste water and sewage and there is no alternative reservation for STF in
the said area. The Development Plan showing the aforesaid arez is annexed herewith, marked as
Annexure -3/a and the same be treated as part and parcel of tne present report. The details of
other two locations such as Bopkhel and Pimple Nilakh are also attached as Annexure-3/b and
Pimple Nilakh as Annexure-3/c. The possession receipt showing that PCMC has acquired the
aforementioned area under reservation iri Gat no. 90 is annexed herewith, marked as Annexure -4
and the same be treated as part and parcel of the present report. The land for proposed STP at
Bopkhel and P. Nilakh are already in possession of PCMC and designated for proposed STP
construction.

Objection raised during the commencement of STP at Chikhali: As per sanctioned project urder
AMRUT, sanction vide letter no. AMRUT/2017/pra/kra-429/navi-33 dated 12/10/2017 for
development and construction cf 3 Sewage Treatment Plants including the present STP at
Chikhaliannexed herewith, marked as Annexure-5 the tender was floated and the contractor was
appointed by way of open competitive bidding process. In furtherance of the same, PCMC has
issued work order on 07/03/2018 and the work of construction of STP was underway.The work
order is annexed herewith, marked as Annexure -6 and the work of the STP is undertaken by
PCMC after obtaining approval of the Government of Maharashtra.

. Objection raised for STP at Chikhali: As the work order was issued to the contractor and the said
project was required to be completed within the stipulated time, the construction of collection,
conveyance and STP was commenced by PCMC through contractor. The resident of the near by
society “ River Residency” near the proposed STP at Chikhali, raised the objection for the
construction of proposed STP on the multiple aspects like health hazards, obstacle to water way,
and construction along river bank at Chikhali.

Immediate response from NGT: Based or the objection raised bv the local residents from River
Residency scciety, the Hon. NGT hzs given their directives based on the MPCB’s report dated 22-
05-2019. The same is attached as Annexure-6/a. The Hon. NGT issues an immediate order of the
Hon. Tribunal on 17/09/2019 to stop the work and the same is attached as Annexure 6/a. The
committee was appointec to study the situation by Hon, NGT. The committee has informed PCMC
on 30/01/2020 to demolish the then completed part of the STP at Chikhali as it was within the blue
line of River Indrayani and there was no permission for the same.

Replies and Clarifications given by PCMC :Since there were directives from Hon'ble NGT, the work
of STP at Chikhali was immediately stopped The letter was submitted for the clarifications to
Hon. NGT covering all the aspects of necessity of proposed STP at Chikhali, carrespondence with
Irrigation Department, Government of Maharashtra, related GR and PCMC resolution. The same s

reiterated again here for the kind consideration of Hon. NGT.



a.

Construction as per GR-GoM- The STP is undertaken by PCMC after obtaining approval

of the GoM and the same is being carried out as per the Government of Maharashtra GR

no. Purni-2018/(182/2018) Ci. Vya. (Mahsul) dated 03/05/2018, which states that the
srea between the river and the blue line (Prohibitive zones), can be utilized for purposes
like garden, playground, cultivation and harvesting of traditional crops and fruit plants,
public toilets and other sewerage activities. The said GR further states that, such
sewerage treatment plants, which are necessary in the interest of public at large, can
also be constructed within the area of blue line and red line (Restrictive zone) without
obstructing the natural flow of the river. The said GR further ciarifies that, it is not
imperative of the part of the City (PCMC} to obtain the consent and / or a No-Objection
Certificate (NOC) of the Irrigation Department for carrying out the construction of such
STPs and other permitted facilities within the Prohibitive zone and Restrictive zone,
which are necessary and also beneficial for public at large, The aforesaid GR datec
03/05/2018 is annexed herewith marked as Annexure-7. PCMC has also clarified ancd
declared that due to the construction of the Chikhali STP, there will be no change in the
cross section of the river for the simple reason that, naturally flowing river is
approximately 20-30 meters. av/ay from the boundary of the STP. Even though the said
STP is within the blue line, the aforesaid construction of the said STP will not affect the

natural flow of the river or the discharge capacity of the river. The construction of the

STP will be based on raised level by adopting suitable permanent structural measures

for the foundation, sub structure and will be constructed STP at Chikhaliabove the

High Flood Level so that, there will be minimum water flow obstruction of river flood

water. High Flood Level has bean considered while planning and constructing the said
STP at Chikhali. As per the reviced layout, the construction of the STP is above ground
level, thus, there will be no obstruction to the flow of the excess river water during
floods. Furthermore, PCMC has undertaken river rejuvenation project under which
PCMC is going to prepare hydraulic modeling of the river. PCMC will consider
obstruction to the flow, if any, and will take necessary remedies while implementation.
The plan showing the construction of the said STP is annexed herewith, marked as
Annexure -8/a for Chikhali, Annexure-8/b for Bopkhel and Annexure 8/c for Pimple
Nilakh for the kind consideration. We also reiterate that, the construction work of the
said STP at Chikhali is being carried out in strict compliance of all the directions
mentioned in the above mentioned GR of Government of Maharashtra bearing no.
Purni-2018/(182/2018) Ci. Vya. (Mahsul) dated 03/05/2018.

As per Development Control Ruies-DCR of PCMC: ~ Rule no. 9.4 of the Development
Control Rules (DCR) of this PCMC states that, the area within the Prohibitive zone can be
utilized for activities such as parkinrg, open vegetable market with otta type
construction, garden, open space, cremation, and burial ground, public tcilet or like
uses. The said Rule no. 9.4 of ihe DCR is annexed herewith, marked as Annexure -9,
Thus, as per the said DCR anc the GR dated 03/05/2018, PCMC can carry out tho

construction of the said STP.



c. The GR by Government of Maharashtra-GoM- UD Department for setting up sewage
facility within Blue line: the GoM vide its GR dated 20/08/2009 has made few

modifications in the above mentioned Development Plan of this respondent. E.P. 87 in

Schedule A of the said GR reads as follows: “The development in the area falling in the

flood-lines will be governed as follows:
Area failing in blue line {excluding Gaothan) is proposed to be kept as No
Development Zone. However, the reservations of open users like Gardens,
Playground, Cremation Ground, Burial Ground, Roads, Sewerage, and Water Supply
etc. are allowed in blue line. “Thus, as per the said GR, use of area within blue line
for setting up sewerage facilities including STP, beneficial and necessary for the
welfare of public at large, is permissible. The aforesaid GR dated 20/08/2008, is
annexed herewith, marked as Annexure -10. Thus, considering the above mentionec
GR and rules and sanctions of the Government of Maharashtra, there is no violation
of any rule on the part of PCMC and that the construction of the STP at Chikhali is
absolutely legal and proper.

d. The directives as per CPHEEO-UDD-Gol: The construction of the STP is being carried out
as per “Central Public Health and Environmental Engineering Organization”{CPHEEO),
who has published a Manual on Sewerage and Sewage Treatment Systems, issued by
the Ministry of Urban Development-Gol, the construction of the said STP at Chikhafi is
being carried out in strict compliance of and as per the guidelines stated in the CPHELO,
complying all necessary mandates and parameters. We are using and engaging the
latest “Sequential Batch Reactor (SBR) ” Technology in the proposed STP which is
capable to obtain strict parameters of <10ppm BOD, <10ppm TSS, <10ppm N, <50ppm
COD as prescribed by the Hon'ble NGT.

e. Measures for uninterrupted flow in the river and maintaining healthy conditions:|t is
also stated that, the low level retaining wall surrounding the STP premise will be
constructed only up to the ground level of the riverbank. Above the ground level, the
compound will be of chain link fencing, which will allow the excessive water of the river
to flow freely and that there will be minimum obstruction to the flood waters if any,
due to the constructior of low level retaining wall. As per the revised layout, the

construction of the STP is above ground level, thus, there will be no obstruction to the

flow of the excess river water during floods. The construction of the STP will not change

the cross section of the river. The STP sludge will be fully disinfected before discharging

and the same will be safely taken to a nearby disposal site of PCMC which is 10 kms
away from the STP site at Chikhali. The proposed STP noise level is designed at the an
average of 45 decibel, which is within the prescribed limits for residential zone.

f.  No need to obtain NOC from irrigation Department GoM-As per the Government of
Maharashtra GR dated 03/05/2018, it is not necessary to obtain the consent and / or a
No-Objection Certificate (NOC) of the Irrigation Department for carrying out the
construction of such STPs and other permitted facilities within the Prohibitivezone and

Restrictive zone. The PCMC as informed the Irrigation Department vide its letter dated
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24/06/2019, regarding the construction of the STP at Chikhali, undertaken by PCMC.
Furthermore, PCMC has again issued a letter dated 21/08/2019 and attached as

Annexure -11/a, to tke lrrigation Department, Punz, for grant of permission for
construction of STP at Chikhali (though not mandatory as per the said GR dated
03/05/2018). The afcresaid lerter dated 21/08/2019 s annexed herewith, marked as
Annexure -11/b

Consent to Establish STP from MPCB: The PCMC has also applied to MPCB, Pune office
vide letter dated 25/03/2019 and to MPCB, Mumbai office, vide letter datec
25/06/2018, requesting the MPCB to grant Consent to Establish for the STP at Chikhali.
The aforesaid letters dated 25/03/2019 and 25/06/2019 are annexed herewith, marked
as Annexure -12 and Annexure-13, respectively, and the same be treated as part and
parcel of the present report. The online application made by PCMC for obtaining
Consent to Establish in annexed herewith, marked as Annexure-14 and the same be
treated as part and parcel of the present report. MPCB after carried out necessary
scrutiny of the papers, documents and plans of the said STP have accepted an amount
of Rs. 50,000/- as payment for providing Consent to Establish of the STP at Chikhali.
PCMC has made the aforesaid payment of the said amcunt of Rs. 50,000/- vide Receipt
no. TXN 1910001328 / RBOI 8111968270 being payment for MPCB ~CONSENT-
0000081664 on 19/10/2019. The said receipt dated 19/10/2019 is annexed herewith,
marked as Annexure-15. It is reliably learnt that MPCB, Pune office has further sent the
said proposal of the city to its head office in Mumbai for approval.

Necessity of STP at Chikhali: The construction of the said STP is extremely essential. The
Indrayani river flows through the Alandi village, where thousands of pilgrims visit on a
daily basis; and on Ashadhi and Kartiki Ekadashi, over 600,000 Lacs pilgrims visit the
temple in Alandi and also consume the water of Indrayani as Tirth, considering it to be
holy water. Consumption of untreated water, which may be mixed in the river Indrayani,
in absence of the Chikhali STP, may pose serious health hazards to the pilgrims, whose
numbers are in lakhs and this might even lead to or pose an outbreak of epidemics or
diseases and / or any other unforeseen events. Similarly, the threat that, may pose to
the ecosystem of the rivers, river banks and the environmental damage istremendous.
Thus, in view of all the above reasons, the construction of the STP at Chikhali is
extremely necessary.

Land availability for STPs and associated issues:PCMC has acquired the land under the
construction for the saic¢ ST? at Chikhali, which was reserved as per the Development
Plan, duly sanctioned by the, State Government. Furthermore PCMC has already
invested substantial amount of public money for carrying out the construction of the
said STP. The PCMC has already laid laying remaining sewage netwaork for the collection
of sewage to the said STP at Chikhali. The setting up of new STP other than the land
which is allocated for Ch:khali STP, is practically very difficult and as good as impossible
due to non-availability of land a! suitable location and along the slope/ terrain for easy

disposal of waste water to limit the cos: of operation and maintenance over the long
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run i.e. locate a suitable place for construction of STP with equivalent capacity (which is

nearly impossible, as the nearby arca adjoining village Chikhali is developed and no area

left for development of STP), further propose a change in the Development Plan for
shifting the reservation of STP to another suitable location ( if suitable land is available )
nder cl. No. 37 of MRTP Act will take minimum 2 years alongwith land cost burden.
Further more, DPR for the new STP, obtaining funds, approval from Government Of
Maharashtra & then physically carry out the construction of the STPs etc. is absolutely
difficult. This entire process for shifting of the present STP to ancther location will take
lots of time period and the cost of project may increase tremendously, that to if suitable
lands are available for all the STPs. Thus it is just and convenient to carry out the
co.nstruction of the present STP at the said land. PCMC has undertaken river
rejuvenation project under which PCMC is going to prepare it hydraulic modeling of
river. This respondent will consider obstruction to flow if any and will take necessary
remedy while implementation.

G. Discussions held and suggestions/ possible solutions in the meeting on 07" March 2020 at
Pune: The meeting was held to discuss all abcve mentioned issues and the way out/ guidance
for the proposed construction of STP at Chikhali and also at other two locations Bopkhel (5
MLD) and Pimple Nilakh (15 MLD) under the guidance of Hon. Chairman, Hon’ble NGT at Pune.
The situation was explained by PCMC and requested the need to permit the proposed STP at
aforesaid locations as requested by PCMC at Chikhali along with Bopkhel and Pimple Nilakh
within PCMC area. It was also appealed and requested that the construction of the STP is legal
and proper and is being carried in strict compliance of the guidelines laid down under the
CPHEEO and various GR and Notifications of the Government of Maharashtra. This construction
will prevent unforeseen consequences, leading to outbreak of serious epidemics, health
hazards and other serious irreversible and irreparable loss to the environment and also to lives
of lakhs of people and livestock. It was suggested to construct a structure above HFL-High Flood
Level so that the flow will remain uninterrupted and by maintaining the suitable technology the

outlet parameters shall be respected.



Request from PCMC:

Considering all the aforementioned facts, the construction of the STP at Chikhali is absolutely
legal and proper and as per various approvals and GR of the State Government. There is no
violation of any rule of DCR of PCMC, The construction of the said STP will not hamper and / or
obstruct the natural flow of the river as the planning is done considering the high flood level

(HFL) of the river. The construction of the STP will also not change the cross section of the river.

Thus it is requested to kindly consider the permission for the construction of 03 numbers of STP

at Chikhali (12 MLD), Bopkhel (05 MLD) and Pimple Nilakh( 15 MLD) at the earliest.

Thanking you in anticipation

Encl. — Annexture 01 to 15

Yours Sincerely,

Date:02/06/2020 Commissioner
Place:- Pune Pimpri Chinchwad Municipal Corporation

Pimpri, Pune-411038
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ANVEXVAE =~

Pimpri Chnchwad Municipal Corporation, Pimpri 411017 @\,\\J\

Existing City Water Supply & Seware generation & STP capacities for current
population (2019) - 25 Lacs

T Total Lifiting of water from Pawana River 490 MLD
" 2) | Wazer From MIDC o 30 MLD
- " Total | 520 MLD .
3y | Distribution Losses ( 25% of 520 MLD ) 130 MLD -
1) | Net Water Supply (520 MLD - 130 MLD ) - 390 MLD
5) | Net Sewage generated ( 80 % of Water Suply ) 312 MLD a
(80% of 390 MLD)
"6) | Total STP Capacity provided ( 14 STP) in Nine 353 MLD - :
Locaticns

"7y |In flow at all STP (80% Area covered with sewerage | 264 To 270 MLD

‘ system )

|
8) | Untreated sewage flow (312 MLD — 264 MLD ) [ 48 MLD (in Three River |
| Basin of City
"9) | Proposed STP o - (32 MLD ) In Amrut Mission
a) Chikhali 12 MLD
b) Pimple Nilakh 15 MLD
¢) Bopkhel 05 MLD
| 32 MLD
i — I
=

/""\k_ }\
\71 ,,_.,-—-"’/
Executive Engineer
( Sewerage Department )
Pimpri Chinchwad Municiple Corporation
Pimpri 411017



ANNEXVRE~2

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 — Kalpbataru Point, 2 . 4% Fioor
Fax; 24023516/24024068/24044531 HEWTE Opp. Cine Planet Cinema,
Website: www.mpcb.gov.in —=_Z~_  Near Sicn Circle, Sion (E)
Mumbai- 400 022.
No MPCB/JD(WPC)/B- & 4(2-3) Date: t1/09/2019
To ﬁ

The Municipal Commissioner,
Pimpri Chinchwad Municipal Corporation,
Pimpri, Pune.

Sub:  Directions under oectlon 33A of the Water (Prevention & Control of

F’ollutnon) Act 19/ 4

Ref: 1. H'ble NGT Order dated 28/0872019 in Original Application no
593/2017 in Paryavaran Surksha Samiti & anr v/s Union of India. And
Order dated 12.03.2019 in the matter of Original Application no
710/2017

2. H'ble NGT Order dated 20/09/2018 and 19/12/2018 in Original
Application No.673 /2018 in the News Item dated 17/09/2018 in 'The
Hindu' authorised by Shri Jacob Koshy under the heading “More River
Stretches are now critically polluted”

3. Various Directions issued by the Maharashtra Poliution Conirol

-Board with regard to the compl.ance of Water (Prevention &

Control of Pollution) Act, 1974 from time to time.

WHEREAS, the Hon'ble National Green Tribunal vide order dated 28.08.2019 in the

matter of Original Application no 593/2017 in Paryavaran Surksha Samit & anr v/s Union of
India all the local Bod:es and or the concerned department of the state_-l.:overm?eit have to

— —_

ensure 100% treatment of the generated sewage and in default to pay compensation which is

to be recovered by the State with effect from 01.04. -2020. In defautt of such cellection, the.

State/UTs are liable to pay such compensatlor The CPCB is to collect the same and utilise

for the re<torat|on of the eﬁ\)lronment

AND WHEREAS, the Hon'ble National Green Tribunal vide order dated 28.08.2019
has discussed the methodology developed by CPCB for assessment of Environmental
compensation in case of failure of preventing the pollutants being discharged in watef bodies

in the form of untreated /partially treated sewage by concerned individual/Authority
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Control of Pollution) Act 1 974, must in eXercise of their incidental Powers, ;;escnbéa scale of
;o—m;>ensatfon to be collecteg from the Poj ylers on 'Polluter Pay's Principle"

finalisation of the action plans.

AND WHEREAS it has been observed that your Corporation is generating Séwage (o
the tune of 312 MLD out of that 266 MLD is treated or Partially treateq and 46 MLD of the
'S discharging into the River/Creek without treatment this continual practice now

becoma 3 threat to the environment.
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)T the above stated facts and realizing that Aivers and
<49 prevent further deteriora ation of surface, sub-surface
_ of the powers conferred upon me under gection 33A of the

-,

4 Pollution) Act. 1974, you are hereby directed to comply with

ind action pian for 100% yreatment of the ¢ generated sewage and
charge standards for STPs.
sh action plan for utilization of Treated sewage
. f’._-_-‘—___-_’
aal Corporation shall not be lewed by MPC Board the maximum amount
tal sompensation (Total capital cost component amount 1.€. Rs. 100 Cr as
& M cost component ;e. Rs. 10 Lacs per. day ) recommended for
N e
.partially treated sewage discharge as mentaoned in ihe Hon'ble NGT order dated
J19in Qriginal Application no 593/2017 in paryavaran Surksha Samiti & ant vis
= it~
. of India,
you shall submit your repiy!ob;acmns within @ per od of 7 days from the date of receip!
=se directions 1@ tnis office if any, failing which the Bcard will be ne constrained 10 issue
spropriate final diractions including deposition of environ mental cempensauon, as may deen

fit in your case, which may please pe noted.

For and on pehall of the
Maharashtra Pollutwn ontrol Boaid

(E. Raven iran.|as)
cretary

Copy submitted 1o
yon'ple Chairman, MPCB, Mumbai — for favour of information.

Copy to:
4 Joint Director (WPC)/Law Officer, MPCB. Mumbai — for information and necessary

follow up.
;. Regional Officer, MPCB Punel sub-Regional Officer PImpn Chinchwad MPCB: - They

are directed 10 serve the copY and take necessary follow up action.
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Original Agreement on Non Judicial Starmp Paper of Rs 100

Maharashira 2014 MG 28845

Type of Document : Possession Receipt.

Description of the Property :

Name of the purchaser / through : Dil:p Motital Chordiya Chinchwad Pune

Name of the secend party :

Name of the through Person : Shri Amol Choridya f:‘;‘:::’v“;:;a"r'[:::‘a:‘::“

Value of the Stamp Paper : Rs 100 28" January 2015 sD/-

Serial number of purchase and date : 21247 30.1 15 Senior Treasury Off'cer, Pune |
SD/- :

Stamp Vendor

Advance Possession Receipt

Today the . . . .. .. day of . . . -morth of year 2015, | © we the undersigned o hereby
execute the advance possession receipl as follows

To

Deputy Director of Town Planning, on behalf of

Pimpri Chinchwad Municipal Corpgration ...... R P S Purchaser

Mumbai Pune Road Pimpri, Pune 411018

From

Shri Diiip Motilal Chordiya

Age 55 years, occupation : Agriculture and Trade

Residing at Sajjan Plaza, Chafekar Square, ..... . ... ... . Vendor
Chinchwad Pune 411033

Description of the Property : Land admeasurnng 33854 75 SQuare meters area affeatod by
sewage treatment planl and 609.00 square maters area of land aflecled by 24 meters wide 1o
totaling to 34473.75 square melers as per serial number 1 1o 130 al Gat no 130 green color in
the enclosed map of partwise approved Development Plan for extended boundaries of the
Pimpri Chinchwad Municipal Corporatior: in between the blue line and the river

Four Boundaries :

The four boundaries of Serial no 1 to 130 sewage treatment plan are as follows :

To the Scuth : Applicable river  *

To the North : Part property of Survey number 90 and survey number 93 applicable

To the east : Part property of Survey number 90 applicable

To the West : Part property of Survey number 90 applicable

The four boundaries of the area affected by 24 meters wide road is as foliows -

To the South : Applicable river

To the North : Part property of Survey numter 90 and survey nuimber 93 applicable
To the east: 3oundary of Village Mashi applicable

To the West : Part property of Survey numbar 90 applicable

([ Lasbers i Madiilogat | o b T
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The aforesaid properties with four borde-s along witk alj the belongings, easement rights, and
other ownership rights along with flora and fauna . Stones, pebbles ele. The vendor has
acquired the aforesald property at A through Fower of Allorney 4 ownership and village Chikhali
is included within the limits of Pimpri Crinchwad Municipal Corporation. The aloresaid property
is indicated in between the river and the tlue line vide E P - 87 in the Development Plan. Since
there was ambiguity with respect to the permissible Transferable Development Rights Index in
respect of areas under the blue flood line. Hence Transferapble Development Righls cannot be
issued at present. However since the owner heremn is convinced that if he hands over the
advanced possession of the said,property to the Pirrpri Chinclhwad Municipal Corporation, in
order to receive the permissible Transferable Davelopment Rights in terms of the Government
Resolutions | it will be in public interest , he is willing to hand over the aforesaid property to the
Municipal Corporation. The mutually agreed terrms and conditions are as follows -

The aforesaid preperty in clause A is in the ownership of the vendor through ownership rights /
Power of Attorney basis. The said land is free from any encumbrances and the vendor has
absolute right and authority to dispose off the said property as per his desire. The said property
is not the subject of any dispute in any cour! ¢f law nor has any interesls of the successors or
assignees. The vendor has admitted to resolve any complaint occurring in this regard in fulure
Similarly the vendor has not mortgaged, donaled, gillad, leased, rented cr assigned the said
property to anybody in any manner and he has issured the purchaser that the said property s
not the subject malter of any dispute. The vend.» has handad over the advanced possession of
the aforesaid property to th Municipal Corporatici:, vide his D2USeSSION receipl

1. The vendor or his assignees or survivors or Successors shall not have any obkjection for
utilizing the said property for public purposes , alter handing it over to the Pimpri Chinckwad
Municipal Corporation

2. The to:al area of the property at Gat no 90 part at village Chikhali, Tehsi Haveli District Pune
is 231000 and the vendor has duly carried out the measurement of his undivided share of his

City Survey Office. Hence the possessicn of the said premises has been taken as per the
affected area under serial number 1 to 130 — sewage water treatment plant and 24 meters road
on the map and the vendor has signed the same. The vendor vide his letter dated 31.01.2015
has expressed his willingness to hand over the possession of the subject property to the
Municipal Corporation. The proposal for granting hirn Translerable Development Rights in lieu of
Cash compensation for some part of the said lar.¢ is Llaced before the Honorable Transferable
Development Rights Commiltee and the balarce area is included in the river o blue flood line
as per EP 87. Since there is ambiguily with respect Lo permissible Transicrable Development
Rights in case of blte line area, Transferable Develooment Rights cannot be permitted at
present. However the vendor has expressed ris wilingness (o hand over advance possession
on a stamo paper of Rs 200 and by submilling the other documentls such as Government
measurement, map etc for the purpose of the issue of cermissible Transferable Devetopment
Rights / floor space Index in future, subject ta the Government Resolutions in this respect.

Rajan Lakbut
G Taria-t i
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3. Due possession will be laken after (he vendor has submilled all the documents demanded by
the Municipal Cerporation and the measurement map with the City Survey Officer, Pimpri
Chinchwad, After the vendor has regislered the said possession receipt,

4.Further the vendor has been appraised that the Development Rights Certificate or enhanced
Floor Space Index will be permitted to him as per the Municipal Corporation rules, after the
procedure is completed.

5. It is acceptakie to the Vendor that if the vendor deems expedient to accepl consideration in
lieu of Transferable Development Righls or 2nhanced floor space Index as per the approved
Development Control Rules or the pravalent policy of the Municipal Carporation, than the cosl of
leveling and acne ulilizatien of the proparty as per Municipal Corporalion slandard rales has lo
be borne by him. Simitarly has aceepled o submit in wriling (o deposil the acne and macadarn
expenses ( as communicated by the competent Municipal Corporaticn Offic.als ) inthe treasury
6. The vendor has been appraised that it will be mandalory for (e vendor to accepl
corsideralion of the reservation affecled area iaken into possession. i liew of Transferable
Development Rights / floor Space Incex. Il some technical difficullies cecur in granting
Transferable Development Rights and if payment of consideralion becomes necessary in cash,
then the consideration amount as per the valuation of land as on the date of the possession
receipt shall be permissible and the same Is acceplable to and admitted by Lhe vendor.

7. After hanging over the possessien of the zforesaid land to the Municipal Corpuration, if it is
proved that the land owner / power of attorney holder misuses the said premises or has no
ownership title over the said land or interests af any persons olher than the owner exists in the
said land, then the vendor will be deemed responsible for this misdeed and the vendor has
accepted for assessment of service charges, penalty, and delay charges and other fees |(
expenses bore by the Municipal Corporation in Case developmen! work has commenced ) in
case there is delay in public benefit initiatives S milarly if it is proved that governmen! / semi
government encumbrance / dues exist on the said land, the vendor has accepied o make goud
the same and pay them.

8. The vandor has accepted that if any cispute wth respect {o ownership nights over the sand
preperty occur in future, such financial and legal malles will be resolved by him al s expinse,
He has accepted that the Municipal Corporation need not face any botheration in the matter.
The vendor has eccepled and admilled thal under no circumstances, the agreement will not be
annulled and the said agreement will be binding on the vendor as well as his successors,
survivors and the joint stake holders as per the 7-12 extract. I any dispute occurs in this regard,
the vendor shall resolve the same _

9. If the consideration amount of the premises described in clause A is to be paid in cash, the
Vendor has agreed to submit any written statement and offer any assistance without raising any
objection till the said property is transferred in the name of the Pimpri Chinchwad Municipal

Corporation letter.

10. The vendor himse'f today dated /{2 /2015 handed over advance possession of the 33864
.75 squars meters area affected by sewaqe treatmant plant ayd 609 00 square meters area of
land affected by 24 melers wide rcad totaling to 3<473.75 sa{u‘bre melers of land as per serial
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number 1 to 130 (in betweaen the blue line and the river ) lo Shri Shinde Sunil Gangaram .
Deputy Engineer on behalf of the purchaser institution
Date : Person handing over possession

SD /- Thumb Impression
Shri Dilip Motilal Chordiya

Place

Wiiness .
1. Signature : SO/~
2 Name : Harshad A Rathod
3. Address : Nigadi Pune 411044
14
witness :
1. Signature SD/-
2. Name : Nitin Sapkal
3. Address : Pimole Gurav Pune 411027

Person taking the possession
SD/-
Deputy Director , Town Pianning,
Pimpri Chinchwad Municipal Corporation
Pimpri Pune 411 018

Rajan LakSe— - [ &)
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Adminisr'rative Approval to the Pimprj Chinchwag City Drainage Prcject Sponsored by the
Governmant of India

Government of Maharashtra

Urban Deveiopment Cepartman;

Government Resoluiion number AMRUT - 2017 ¢ Case ng 429/UD - 33
Mantralaya Mumbat 400 032
» Dated 12w of October 201 7

1. Urban Devel’apmanl Depanrﬁent G(-v&frr'.fr_-em Resolution number Ampyt _ 2015 / Case no
197 /up 133 cateq 13 of October 2015
2 Urban Devefopmem Depr:rrtmenl Government ‘Resolution number Amryt — 2015 4 Case no
163/UD 133 dateg 16" May 2018 and qzm July 2018

lntroduction ;

for creation of infrastruclure. facilties such s watsr Supply, drainage, storm water Pipeline,
Urban transpart  green areg devefoprr-en.' eic wil) he undertaken in the cities Accordfngly the
Central Government has approved {He Sutline waorth Rs 328p Crores for the Fnancial year 2017-
18 of the state under the sajy mission ap the Pimpri Chinchwag City drainage plan is includey
in the saig outline,

02. The matter of according administray - approval 16 the Pimpri Chinchiwzy City Drainage
Project Which is incluged in the ghqug) action plan of the state for the financial Year 2017.13

Adm:‘nistra:.-ve Approva| a8 siated in the Statemeny a; Paragraph 2 | g aCcorded for inclusion of
FPimpri C‘hfnchwad City Dra:'nage Prejec: includad in the Annual Action Pian of the State for the
financial year 2017.1g under the AMRLUT mMission Sponsored by the Centra; Gov-ernment.
Subject to 1he terms angd Provisions contained in the Go ‘errment Resolution under reference

3. The slalemen: of adjuncts ang their valiye i, the Pimpr Chinchwag City D:ainage Froject s
as follows -
- _\_‘_-_-_\_-_\_\_-_-_\_‘_"_‘_- - T e T - -
‘ Sr J] Leseripticn Amount in Crores |
-—QQ_H_L__—_ET*‘\_\‘_ =y S—
97 .40

Uthar| rug La--uu:m-‘.'-:nen. Notification of Govt of Maharashtra vide B
w1

Fo%a ra 83 ¢ Bhagihe 3 dateq 25th .ll:uwry 2018




147.84 crores B

24 months from date of work |
order o

ge Plan approved by the Central
fo_r_lh_e_state is as follows -

Approved cost Permissible Permissible Contribution by

of the Project | Grant in sid | Grant in aid | local self
Government ! g5 per | through the | through the | Government
body Detailed Central | State Body ( 50% of
! project Cost

project Report Governmennt { | Government (
{33_33 % of the [ 16.67 % of the

project cost )l___ | project cost )

4 5 6

|
Rs 49.28 crores } Rs 24.64 crores Rs 73.92 crores |

' ' |
| |
|I |

d____

Rs 147 84
crores ’

Municipal
Corporation

e |

04. Administrative Approval is accorded to the Pimpri Chinchwad city Drainage Plan as per the
Goverrment Resolution under reference number 1, subject to the following terms and conditions
4.1 Pimpri Chinchwad Municipal Ccrporations shall be the implementing agency for the said
project .

4.2 The local self government body share for the said Project should be deposited through
Pimpri Chinchwad Municipal Corporasiony

4.3 It will be mandatory for the implemen:ation agency 1o implement the said project as per the
guidelines of the Central Government ang the Stgie Government | Government resolution
under reference.

4.4 Similarly it wil be Mmandatory for *he implementation agency to implement the said project
within the time period and as per the procedure stioulated vide State Government Circular
number AMRUT — 2016 / Case nd 163/U G - 133 dated 16™ May 2016 ang 12+ July 2016,
Similarly all the pipes including D | pipes should be inciuded in the tender document for the saig
project.

4.5 It will be mancatory for the implementatior agency to float the tenders of the project as per
the proforma tender issued by the Maharashtrg Water Authority for ajj the drainage projects
under the AMRUT Mission.

4.6 The implementation agency should ensure that work order for the said project is issued
within 45 days from the date of administrative epproval srder,

4.7 It shail be mandatory for the mission citieg and the implementation agency to comply the
terms stipulated in the minutes of the State Leve| High Powereg Commiltee meeting

_.___'_———'——————-____________‘_

Rojin fubbpe

TR Authorzed Language Expert Notification of Govt of Maharashtra vide L)
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4.9 Proceﬂure for disbursement of !gp_fugrgs« © As per the Quidelineg governing the Central
Government Sponsoreq AMRUT Mmission, the Centrat Government shall release the funag for
the scheme in three Slages e (20 9 + 40% + 409, . Accordingly the State Government
€quivalent share in Proportion of the funds releaseqd by the Central Government. shall be

releaseq,

Project shay be releasedq only after +he Work order for the Project js issueg, The further
intta”ment of the Centra) Government and State Government funds for the sajg Project shay; be
releaseg only after the utilization Certificate in the format Stipulated by the Centrat Government

4.11 As per the financig| pattern for the mission, it will be mandatory for the implementation
agency to raise theijr Share of funds €quivalent to the Proportion of the fungg released by the
Central Government and State Government and submjt the utilization Certificate in the format
stipulateqg by the Central Governm'ent is Submitted tq the Centraj Government.

4.12 As per the Prevalent Quidelineg issued for release of funds under the said project and as
per the guidelineg T be mandatory 10 maintain the funds n a Separate bank account
Stipulated for the Purpose, is mandatory lo utilize the fungs released for the: sajg Project for
the Furposes of the sajg Project anc divarsion of the funds for any other Project wiy be

4.13  After the project for the Urpan Locai ser Government Body js approved by the State
Government, any €scalation in the original -ogt of the Project wijj be the responsibi!ity of the
Concerned loca! seff gcvernment body. No €nhanced grant in gig will be Provided by the State

Government in this regard.
4.14 The respo ibility of Completion of the saig Project within the stipulatedq time frame shall

tion is Publishegd on the official Website of the Government of
Under coge nuUmbar 201710121644239225 and js issued

Pandurang Jyotiba Jadhagy

Rajan L_.';;l_‘_... m——
G SO L forizog L:nguage Expert, Notiﬁcaliun of Govt of '«iaharashtra vide mg
A:—;: ~2011y

2 keg 83 / Bhashg 2 dated 25th Januury 2018

v



: Joint Secretary, Government of Maharashtra
Copy to : :
- The Principal Secretary to the Honorabie Chief Minister, Mantralaya, Mumbai

. The Personal Secretary to Honorable Minister ( Water Supply and Cleanliness )} Department
. The Personal Secretary to Honorablz Minister of State ( Urban Development )

- The Persoral Secretary to the Additiona! Chief Secrelary ( Urban Development )

The Personal Secretary to the Additional Chief Secretary ( Planning Development )

The Personal Secretary to the Principal Secretary ( Water Supply Development )

- The Personal Secretary to the Principal Secretary 2 ( Urban Development )

- Member Secretary, Maharashtra Water Authority, Mumbai.

. Commissioner and Director, Directorate of Municipal Councils Administration, Mumbai.

10. Divisicnal Commissioner, Pune Division, Pune

11. Executive Director, Maharashtra Urban Development Mission Directorate, Mumbai.

12. The Commissioner, Pimpri Chinchwad, Municipal Corporation, Pune

13. The District Collector, Pune

14. The District Administrative Officer, Pune

15. Superintending Engineer, Central Planning , Design Drawing and Monitoring , Maharashtra
Water Authority, Thane.

16. Selected Files , U D -33

(000\19)911:.@[\).;

- : e Raja~ Lokim—"
O i Qﬁa{'ﬁ GaerTihet Authorized Language Expert. Notification of Govt &' Maharashtra vide Mo
@ TRY. ‘ = - \ Namike - 2017  pra. kra 83 / Bhasha 2 dated 25th January 2018
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Work Order Pimpri Chinchwad Municipal Corporation
Agreemer:t sealed Sewage Waler Deparimenl,

No SW/;02/0M/EG27 /2018

Dated 7.3.2018

[

To
M/s Patil Construction and Infrastructure Limited
Third floor, P M P M L Commercial Building No 1,
Opposite income Tax Building, Shankarsheth Road,
Swargate Pune 41142C

Subject : Implementation of Sewage water management project under the National Urban
Renewal Mission { AMRUT ) within the Lmits of Pimpri Chinchwad Municigal Corporalion
Reference : 1. Tender nolice no 14/ 1/2017 -1

2. Tender Amount Rs 1,48,9¢,28,344 /-

3. Tender acceptance dated 6.11 2017 to 19.12.2017

4. This office letter number SW /2 /0 M/ 850 /17 daled 20,12.2017
Order .

In reference to your B — 1 Tender for the work in aforesaid subject, the iHonorable Municipal
Commissioner on date 3.2.2018 and the Hcnorable Standing Committee vide their resolution
number 2773 dated 7.2.2018 have approved the same with 4.75% enhanced rate than as per
scheduled B tender document and the agreement for the said work has been executed on date
28.2.2018. The security amount for the work has been deposited as follows :

1 | Earnest Money | Earnest | 14121783305 Date’ b | Amount Rs |

| Money Deposit | . 14.12.2017 | 74,49,642 |
2 | Security Deposit | Bank | 0324- BG0019 | Dale Amount Rs

| Guaranieeno | - 18 2722018 _{_3_.1_2,‘1_3‘;9§§2_ o I
Punjab and Sind Bark Pune Cainp Branch - upto 27" February 2020 o |
3 | Operation and | Guarantee no | 0324- BG0020 | Dale Arount Rs

Maintenznce - 13 127 22078 4 73380

Punjab and Sind Bank Pune Camp Branch -- uplo 27" | Tolal 4. 28,77 002
February 2020 | e |

As such please compiete the work within 24 months . The following terms and conditions as
well as those in the tender documegnt shall be binding on you. As per the undertaking submitted
by you, the bank guarantee submitted on date 28.2.2018 will be got renewed before date
26.2.2020.

You are requested to complete the work as per the tender terms. Else you will be liable for
penalty as per the tender terms. Similarly tre copy of insurance policy insuring the contractual
works and the workers purchased from M/s Crienta! insuranece Company Limited, Development
Office, Bahirwade Complex, first floor, Telco F M;%hwad:—be—ssmeinoﬁcy

Rajan Lakiu—
GowmTninent Autlil
oD - JINF
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document is not submitted, 1 % amount will b2 deducted from the paygble bill armount and
deposited with: the government. Similarly Provicent fund account numbers of the workers are
required vide Provident Fund Act 1952. The workers welfare cess @ 1 % ;will be deducted from
the G S T bill. The said work should be completed under the guidance of Shri Mohite, Deputy
Engineer, Sewage Water Department. ;

Enclosed : 1. Schedule B / Drawing / Agreement sD/-

Copy to : 1. Deputy Engineer with original fie Executi\j/e Enginecer

2. Honorable coint Cily Engineer Sew:-]gt% Water Departmant
3. Labor Welfare Office- Rirnpri Chinchv(/ad l\/lfuni(;lpal Corporaton

Pimpri Pune 18
Account Head : AMRUT scheme "'
Guarantee Time Period : 24 months
Schedule V — NIL

— . ———c -
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[tem No., 04 /
s e o, A
B Kt BEFORE THE NATIONAL GREEN TRIBUNAL
i < _ PRINCIPAL BENCH, NEW DELH]
g B (Through Video Conferencing)
n | S—
e T e ~-"k / Original Application No. 4172019 (WZ)
L, “,f,é‘jy (LA, No.55/2019)

Housing Society Applicant(s;

REES

"y ¥ - . - ) . ) .
o .. Federation of Rive- Residency Looperative
® - i
e &?
TR i

v

A - Versus
o881 - |
R R S prt Chinchwad Municipal Corporation & Ors, Respondent(s)
rd Date of hearing: 22.05.2019
/"- N T
CORAMN HON'BLE MR JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
O™ .~ HON'BLE MR, JUSTICE s.p, WANGDI, JUDICIAL MEMBE
’}fﬁ 4 HON'BLE MR. JUSTICE K, RAMARRISHNAN{\JUDICIAL MEMBER
; [\ u‘)’ } HON'BLE DR, NAGIN NANDA, EXPERT MEMBER
: @%

For Applicant (s): Mr. Ankir Mittal, Mr. Abhay Gupta and Mr
Atkur Szboo, Advocales

'}yr.x!.'f',‘} f.' For Respondent (s):
W
r"ll L
i
ORDER
i Allegation in this application is against’ the cdnstruction or

vy shst s3AME

AR Sewage Treatment Plant (STP) by the Pimpri Chinchwad Municipal

N w TR ) ° Corporation (PCMC), Punc in the prchibited zone L.e. blue line zone of
oY e

_ 4\\6 u‘\ﬁ"' Indrayani River
Let a joint Teport on factual aspects be furnished Oy a Joint

_‘_,_Pynﬁe_,__MPCB and the Pune Irrigation
2ty [ 9e D -

ivision, Govt. of Maharashtra within one wmonth by e-mail ar
(PR < ’\H*“")‘ o .. e S "'_:;:;_;:‘:;‘E;:‘:' e ST
7 B, R zjz,gl.:jlli_r,lg[;_.;ggl_@ij;__(;_Q_gg}. MP?B Wﬂl L?_e _n_od_a_l__gg\enz_l_»c_j{ for coordination and
g A

A e

i compliance.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
{(Through Video Conferencing)
Original Application No. 41/2019 (W2)

(I.A. No.55/2019)

Federation of River Residency Cooperative

Housing Society —- Applicant(s)

Versus

Pimpri Chinchwad Municipa! Corporaticn & Ors -—- Respondent(s)

REPORT IN COMPLIANCE OF THIS HON'BLE TRIBUNAL ORDER
DTD.22/05/2018

The Hor'ble National Green Tribunal, P'rincidal Bench, New Delhi vide
Order dated 22/05/2018 constituted a Joint Commfittee comprising of Pimpr
Chinchwad Municipal Corporation, Pune: Maharashtra Pollution Control 8oardg
and Pune lIrrigation Division. Government of Mahargshtra to submit a report on

factual aspects.

In compliance of this Hon'ble Tribunal Order ddted 22/05/2019, the factuzl
report in respect of tre construction of Sewage Treatment Plant (STP) of Pimgzri
Chichwad Municipal Corporation in the prohibited zone i.e. blue line zone of

Indrayani river, is as under : —

1) The Regional Officer, Maharasttra Pollution Control Board, Pune: Executive
Engineer, irrigation Department, Pune and Addit@onal City Engineer, Pimpr
Chinchwad Municipal Corporation, Pune Jointly visited to the site of Sewage

Treatment Plant (STP) of Pimpri Chichwad Municipal Corporation ¢n

06/7/2019. The cbservations are as under ;-
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2)
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() The location of STP is on land at 31T, . 1/130, Chikhali, Tal. Haveli

Dist. Pune, which is affected by blue line.

(i) The said location falls in Biue line of the River Indrayani and there is

obstruction in the natural flow of river during rainy season.

(iii) The construction work of STP was found in progress. Excavation Work

was almost completed and some construction was started.
Considering the above facts & cbservations made during visit, MPCB and
Irrigation Department are of view that the existing location is not suitable for
construction of STP. The Pimpri Chinchwad Municipal Corporation has not

obtain Consent to Establish for their STP at Chikhali, Tal. Haveli, Dist Pune

A copy of the Joint Committee Report duly signed by the officials of
MPCB and Irrigation Department is attached and annexed herewith as an

Annexure- ‘I'.

The Pimpri Chinchwad Municipal Corporation is filing a separate Report,

which is enclosed herewith and marked as an Annexurs-'[I',

For and on behal* of Maharashtra
Pollutien Control Beard,
O
(Dilip Kheckar)

Regional Officer, MPZB- Pune
and Nodal Officer.
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Bronexure I

Status.Report of STP bel
Ak ' Chikhali

Visited'the (:snte jointly by ¢ jo
Engineer In'igaﬂon Dept.and f
Municipal Corporation on 08/7/2010.

During visit, construction work: o
Excavation Work was almost completed a

joint discussion of Reglonal Officer, MPCB Pl.ln 4
Water resores irrigation Depariment and Addrﬁonal Glty
Chinchwad Municipal Corporation, our submissions is as follows.

1. The location of STP constuction Is on lar;d,,_,at___

of /.35 9/‘130 Chlkhah Tal Ha veli DlstPune whlch

Resolusion no/ H|fFOT 2012/ wwm20/ 2012!

f.08/03/2018 and WRD Resciusion ficod oontro|:2‘-"'
(revenue),Mantralaya, Mumbai dated 3/52018 e

2. As the said STP constructior falis in B!u&ﬁgpg{ﬂl I'NQI;;

to this construction there will ba ?-bs{.meﬂgnw'ﬂ'lﬂl_
during rainy season. '

F'\ C: I__ ._:._-L L
I\i \' r o
(RajFﬂdLS-B apkar)
Ex.Engineer, Irrigatio Deparment,
Pune J

CAUes \PROUECTBRANCADesk top\word\Chikhali doo 1
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Pimpri Chinchwad Municipal Corporation
Pimpri, Pupe — 41|1018
Drainage Department C Ward,
No.Drainage Depa rtfm*ard!—lgg!zm 9
Date 25706 2019
IBorzq-F1e. 0204
Regional Officer,
Maharashtra Polution Controj Boarg,

Jog Center, Wakdewndi, Slti'mjinugm

Pune — 411005

Subject :- Construe

limits Pim
Under Amruy

Reference . Hon. N
Dated 23/

¢
Indrayani river basin, |
Dopulation Ace

reservation no. ag g
river affected partiall
project is under taken on

Water Resource D
& as per point no.7 & 8t

epte. Of My

Enci.:-
1.

3. Copy of sanctioned dey
4. Lay of Proposed STP.

ational Green Tribu

/130 for Sewape trentment pant,
¥ by blue line & red |
the same Jangd.

here in, sew

v

on of 12 MLD STPIN Reservation No.1,/130 in
pri Chinchwsd Municipal Corporation at Chikhli

Mission Schem e.

t

nal Order No.OA41/20)9 (W)

572019

The said land js on bank of Indrayan;
ine. The said land is acquired by PChC & said
May 2018

shtra Govt, has issued g circular d¢ 3™
lie & reg

hara
¢ facilities gre allowed in land under b

erag

Engineur‘
Sewerage Dept
Pune - 43; 018

Water Supply
PCMC, Pimpyri

Scanned by Cams

canner
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ANNEXUF £ &b

Item No. 02

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 41/2019 (WZ)

(LA. No. 55/2019)

Federation of River Residency
Cooperative Housing Society. Applicant(s)

Versus

Pimpri Chinchwad Municipal
Cerporation & Ors | Responderi(s)
S50 |

I
e . e

Date of hearing: 17.09.2019

CORAM: HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
« " HON’BLE DR. NAGIN NANDA, EXPERT MEMEER
I

For Applicant(s): Mr. Ankur Mittal, Mr. Ankur Saboo, Advocates
and Mr. Parag Gandhi, Advocate

For Respondent (s): Ms. Manasi Joshi, Advoeate for R!t:spondem No. 3.

ORDER 4

; )
1. Report has been received from the MPPCRB in terms of the directions
contained in thelerder dated 22.05.2019. Let the it be taken on record.

The report is as follows:

“In compliance _ of this Hon'ble Tribunal order dated
22/05/2019, the factual report in respect of the constructicn of
Sewage Treatment Flant (STP) of Pimpri Chickiwad Municipal
Corporation in the prohibited zone ie. biue line zone of Indr: wni
river, is as under:-

1. The Regional Officer, Maharashtra Pollution Control Board,
pune; Executive Engineer, frrigation Department, Pune and
Additional City Engineer, Pimpri Chinchwad Municipal
Corporation, Pune jointly visited to the site of Sewage
Treatment Plant (STP) of Pimpri Chichwad Muricipal



i

Corporation on 06/07/2019. The abservalions are as
under:- =
L The location of STP is on iand at . &. 1/130, Chixhali,
Tal, Haveli, Dist. Pune. which is affected by blue line
i, The said location fclls in Blue ling of the River
Indragan: and there (s _obstruction_m the natural ’ ol
70w of river during rainy Season.
fii. "The consiruction work of STP was | fourd in
progress. Excavation Work was almost completed
and some construction was started.

.
2. Considering the ubove jocts & observations made during
T35, MPCB and lrmgation Depariment are of Diel Thit the
existing loeation (= not suitabie jor construction of STF. The c<
“Pimpn CRiEhad Municipal Corporation has not chtain
Consent to Establish for their STP at Chikhali, Tal Haveli,
Dist. Pune.”

In view of the above we deem it appropriate to issue notice on the

Respondents returnable in three weeks. The applicant to furnish
réguisites within one week who is aiso at liberty to sgrve notice dasti

upon the respondents.

s -

. Learnéd Counsel for the applicant has placed before us photographs

to demonstrate the nature of the copstruction being undertaken which '

.y ile o

. )
reveals glarming situation and substantiates the repnr-t of the

Commitiee. =

Having regard to the above facts and mmumgﬁnceﬁ?&é were inclined

to pass an ‘order restraining furthes construction of offending

constructions but Ms. Mansi Joshi, Learned Counsel for MPCB

submits that stop order has already been issued by the MPCB upon
the Pimpri Chinchwad Municipal Corpcration (PCMC) from carrying

out further work. She states that work has now been completely

stopped.
HIPPEpeS.

ul
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In view of this we dc not fec! it necessary to pass any further orders

@)}

excep: to direct that the construsiicn shall net resume until disposal
of this case.

6. List on 14.11.2019

—

S. P. Wangdi, JM
K. Ramakrishnan. JM
Dr.'Nagin Nanda, EM

17t September, 2019
~~0A. No. 4172019 (WZ)] .
HB .

w



S

[":F A vl T/&—‘Huu‘m

Byl [5¥ e p

ANNEXDRE-7 81t/

12

Guidelines for ullization of protidited and controlivd area and marking the Hood i
prevent any construction within the flood line and avoid the llood calamily
Governmien! of Maharashtra
Water Resources Department,
Government Circular number F C - 20 16’_/_( 182/2018) I_M_( Revenue )
Mantralaya Mumbai 400 032
Cated 3 May 2018
Read : Government Circular number F D W — 1089 / 243 / 89 / | M (Works ) dated 2.9.1969 and
21.9.1989

Introduction :
Instructions have been issued vide Irrigation Department Government Circular number F D W —

1089 /243 /89 /1 M (Works ) daled 2.9.1989 and 21.9.1989 for marking the flood line so as to
prevent any construction within the flood line and avoid the flood calamity
Considering the increas ng demand from the caoncerned Governmien! ! Semi gover .

institutions, local self governnicnt bodies for ne objecunn certificates for danstiachon of b
on the river , construclion of approach roads on both sides of (he bridge. construction of reads
gardens and jogging tracks by rive-bed sige as pzr the developmant pian for the ity
construction of retaining wall for tlood control. gas pipeline and cleclric lincs crossing, fay:
drainage pipelines along Lhe river bed, conslruction of sewerage trealnient plant and such othe
works of public nature, within the prohitited area within the blue line and controlied area
between the blue line and the red line, it has become necessary to gomsider the numkber of
completed and under constructiom projects on various rivers and water channels througn the
Water Resources Department of the statz , nawre of changing rainfall patterns and ultra
modern machinery for forecasting of floods and fiood control.

The drawing designs of the flood line and area maps are approved by {He Water Resources
Department vide Government Circuiar number Sub judice — 2014 / case no 424 / 2014 dated
2.3.2015. However the matter of clarity in revising the list of necessary permissible works for
public benefit in the prohibited area beyond the tlue line ard controlled area between the bite
line and red line along the river issued vide F D W — 1089/ 243 /89 /1 M (Works ) dated
2.9.1889 and 21.9.1989, was under the cons deration of the Governménl. Hence “oliowiig
circular is being issued afler inciuding (e revise / upcated instructions in the matter

Crrcular :
1 The Irrigation Department Governmert Circular number FDW / 1089/ 24@ /89/71M( Works ;
dated 2.9.1989 and 21.9.1989 is being Lpdated.

2 On the basis of the guidelines with respect to the utilization of land {in the floodad area
contained in chapter 8 / 1984 of the Dam Safety Manual, there are two ftypes of flood lines.
Prohibition Flood Line ( Blue Line ) and Restrictive Flood Line ( Red Line Y

3. Blue Ficad fine :

The biue flood line should te the line marked at the maxi'num"]r:'vel of water:discharge out of the
following il I

—_—
g,
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a. Average flood discharge at the frequency of one in twenty five years. OR

b. One five times discharge of the settled discharge capacity of the river basin.

4. Red Flood Line :

Red flood line should be marked at the following level of water discharge level

a. In area . where there is no dam : Average flood discharge at the frequency of one in one

hundred years.

b. In areas where there is dam : Proposed mazimur flood discharge from the overflow ievel -
Average flood discharge coming ‘rom the water catchmenl area below the dar attre frecuanc,
of one in one hundred years.

5, Prohib tive Zone :

The area wilhin the blue 7lood line on the mighl ©
flood line on the left bank should be referred as “rohibitive zone.
6. Restrictive Zone :

The area within the blue flood line till the red flcod line on the same bank of the river should be
1 4

ark of the niver LW the nver Lasie bl the Lioe

referred as Restrictive Zone

_Z. The Prohibitive Zone can be utilized in the form of open land, for example gardens, play
grounds, or light crops, Wherever the r ght to grow crops is established as a result of customary
use, such places should be utilized for such purposes (as Watermelon / Sweet Melor / Melon
plantations, public toilets and sewage cispcsal facilty ) in such a way that there is no obstruction
in the river flow , the water carriage capacity of the river is not reduced ard there is no change
in the intersection of the river,
8. The Restrictive Zone be utilized lor the fallow ng purpcses
i) Water sewage schemes necessary and unavoiasle in pubhc ntere’st
i) Public Roads nacessary and unavo dable in pubiic intarast in such a manmes ot ha nea s
level of the said roads is above the olue llocd wne Tne heght of the sac level shouid
stipulated as per the provisions centainzd n tne 1adian Roads Congress Code
lii ) Water supply lines, gas pipe lings, draimage sipe hnes necessary and unavadabie nosuti

interest in such a manner that the said pipe line shouwid be underground and thuore should bz not
obstacle in the river intersection in the restriclec area and it is not changed.

iv) The plinth level of the ground floor of the constructions in the restricted area should be at
such a height above the red line so as to ensire the evacuation of the p=ople to safer pltaces
before the rise in flood level in the Restricted area rises to alarming levels. Similarly it will be
possible for the people, livestock and belongirigs in these areas to be snifted immediately to
safer locations on receipt of flood warnings and avoid damage to life and properly

9. It should be ensured that there is no obstruction in tre river flow , the water carriage capacity
of the river is not reduced and there s no change in the intersection of the rives due o the
stated utilization of the land in clause 8 above. The Chiel Engineer shall be competert to take
action agains: the constructions ohstructing the fiow of the river, The entire responsibilty cf the
said public works within the Prohibited Zone ar ¢ Resr cled Zone shall rest with Ihe concarned

department / local self governing body ard tr o corncerned cegariment /1o L sell gove o

body would be responsible for the damage W e ana propaity Lacsed due Lo hkeis Ho o
- . . 1
the incidental judic al cases arising therzfrom %

——

ot of Mahgrasnra v cm\
R i

AR -.,.U;L'

122017, sra kra B3 0 Bng
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10. Consider.ng the aforssaid matiers, if demand lor demarcation ol Prohibited Zone drd
Restricted zone is received from any department 7 jocat sell goverming Doy i order (o Geod
the potential danger of floods, the concerned Reagional Chiel Engineer of Ihe Waler Resuarces
Department may take aclion in terms of Government Circular number SutyJudice — 2014 / Casce
number 424 /2014 | M dated 2.3.2015.

11. Since the ambit of work of the Water Resources Department is limited to the demarcation of
flood line only, no objection certiffcate from the Water Resources Depariment for carrying out
the unavoidable and necessary works in public interest in the Restricted area and Prohibited
Area is not required. However if statutory approval from the environment department / other
departments / local se!f governing bodies / other government departmentsiis required, the same
may be obtained separately.

12. The said Government Circular is issued as per the Law and Judiciary Department unofficial
reference number 388 — 2018 / E cdated 13 4.2018 and Urban Develepment Departmert
unofficial Reference number TP S - 1018/UR 5/2018/U D - 9 dated 19.4 2018

13. This said Government Resolution is publishad on the official website of e Gonermmoent of
Maharashlra www.maharashtra.gev.ir under code number 2018050318015495727 and 15 1ssuo
with the digital signature.

By the order and in the name of Governor of Muharashtra

C A Biraldar

Jamnt Secretary, Governrrient of Maharashtra
Copy to :
The Secretary to the Honorable Gpvernor
1. The office of Honorable Chief Minister.
2. Honorable Chairman / Deputy Chairman, Legislative Assembly, Vidhan Bhavan, Mumbai.
3. Honorable Speaker / Deputy Speaker. Legisiative Council, Vidhan Bhavan, Mumbai
4. Office of the Honorable Leader of the Opposition, Legisiative Assembly, Vidhan Bhavan
Mumbai
5. Office of the Honorable Leader of the Opposition, Legislative Cwouncil, Vidhan Bhavan
Mumbai
6. Private Secretary to the Honorable Minister ( V/ater Resources ), Mantralaoya, Mumba:
7. Privale Secretary to lhe Honorable Minister of Sta.c, { Water Resovurces ), Mantrataya
Mumbai
8. Accountant General , 1/ 2 ( Accounts / Admissibility ) Maharashtra State Mombae Nay;rur
9. Accountant General , 1, 2 ( Audils ), Mahzrashira State Mumbar  Nagru-
10. Personal Secretary 'o the Additional Chic! Scoretary, Home Depd ine il Aantralayve
Mumbai.
11. Personal Secretary to the Addmoncl Chief Secretary, Revenue and Forest Deparirent,
Mantralaya, Mumbai.
12 Personal Secretary to the Additional Chief Secretary, Environment Depertment. Mantralaya,
Mumbai.
13. Personal Secretary to the Additional Chief Secretary, U'fan Development Department,
Mantralaya. Mumbai. ‘

Rajan LAkbs .
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13 Personal Secretary to the Principal Secretary, Water Resources Department, Mantralaya,
Mumbai.

14. Personal Secretary to the Principal Secretary, Urban Develcpment Department,
Mantralaya, Mumbai.

15. Personal Secretary to the Secretary, ( Water Rescurces Management and Catchment Arza
Development) Water Resources Department, Mantralaya, Mumbai.

16. Personal Secretary to the Secretary, ( Project Coordination) Waler Resources Department
Mantralaya, Mumbai

17 All Departments of the Mantralaya al Mumia

18. Directorate General of Information and Pullicity Mantralaya Numba

19. All Director Generals. Water Resources Deparlment )

20. All the Divisional Commissioners, Revenue Department, Maharashtra State

21. All District Collectors, Maharashtra State

22. Ali Executive Directors, Water Resources Department

23. Director, Town Planners, Pune

24. All Chief Engineers / Chief Engineers and Chief Administrators, Water Resources
Department

25. All Joint Secretaries and Deputy Secretaries in the Water Resources Department,
Mantralaya, Mumbai

26. All Superintending Engineers / Superintending Engineers and Administrators, Water
Resources Department

27. Library, Legislature Secretariat, Vidhan Bhavan ., Mumbai

28. Irrigatior Management ( Revenue ) off.ce Uesk, for records

Rajar & |‘_'_;.---'.".'?'-EH A
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NOTIFICATION
Government of Maharashtra
Urban Developnient Department
Nlantrabuya, Muombai — 400032
Dete : 180972017

TPS- 1816/02/02:CR-109174013- 13:-  Whereas. the Revised Development Plan of old limit
of the of Pimpri-Chinchwad Municipal Lorporation has been sanctioned by the Government in
Urban Development Department under Section 3i(1) of Maharashtra Regional & Town Planning
Act, 1966 {Maharashtra Act No. XXXVIl of 1966) (hereinafter; referred to as “said Act™ vide
Notification No. TPS-1893/1276/CR-ITLORLII-13, dated 18/9/1995 (hereinafter referred to us the
“seid Notification™) and the Revised Development Pian of the Pimpri-Chinchwad New Town
Development Authority has been Sancticned by the Government vide Notification No TPS-
18935T-412/L713-13, dated Z8:th Novermber 1995, And, the Govémnment of Maharashium v Urbun
Development Department vide Notilication No PON-1697/934/CR-89/1/D)-22, dated 15 1] 1907,
brought the part area under the planning conwol of Pimpri-Chinehwad New Town Developnient
Authority ander the planning contrel of Pimpri-Chinchwad Mubnicipal Corporation (hereinalier
referred to as the "said Devalopment Plan™)

uitd whereas, the Development Conirol Rules for Pimpri-Chichwad Municipa) Corporation
are  suncticned by Government vide Notiticatinon No.1890-6 |9/CR-89/90UD-13, dated ! 7th
December 1990 which were {urther amended by Govermment vide Notification Mo TPS-
1894/3327/UD-13, dated 16the December 1999 ( hereinafter raferred to as "said Development
Control Rules")

Anc whereas, Pimpri-Chinclivad Municipal Corporation, (hereinaiter referred to as the
"said Muticipal Corpuration”) has decided vide their General Bady Resolution No.307. dated
27:06/201 5 to demarcate the floud Lines en the said Developmeént Plan and 1o include Hew
Rule No.2.4 for allied provisions reiated to use’development in the flood lines in the <aid
Development Control Rules and subrmttcd a proposal of modification to 1the Government
vide Marathi Tetter Wo RTEARTFI001 2015, duted 19122015 thereinatier rwlomed o o tie

“surd medifcation™): !

vnsulting the Disecter of

(4
:d that said moedificauoen is

And whereas, aiter making noeessan enquiries and afl [34
Town Planning. Muaharashtra State. Pune. Government is sa si
)

necessary i the publiv miterest and should be stnctioned.,
Now therefore. in exercise of the powers contorred undcr sub secuon 2 of Section 37

of the said Act, Govermnent hereby sanetions the medification proposal with changes and for

that pumwse amends the said Not fication as follows:- ;

In the schedule of modil ippended 1o the said nogificatior afler the fast entry

Ppunctlune SN C P Tk b adWNL e o



“ENTRY
The Blue and Red flood lines are  shown on the said Deviepoment Plan and New
Regulation No. 9.4 is sanctioned as specified in the Schedule ‘A" Appended hereto.

A) Part Plan bearing No TPS- 1816/02/02/CR-109/17/UD- 13, showing the aforesaid
sunclioned modificalion is kept open for inspection by the general public in working hours on

all working days in the officc of Conunissioner, Pimpri-Chinchwad Municipal Corporation.
Pimpri-18 for a period of onc month.

B)I'his Notification shall also be made available on Government  website-
www,maharashira.gov.in ( FTES/ HE9),

Ry order and in the name of Governor of Maharashtra,

; g
N ;_‘\-p//

R.VEPawar)
Under Secretary to Government

b penet Fune st SOMO Prmpn ChinctwadNntiticalion die



SCHEDULE'A’

Sanctioned New Rule No.9.4

The development in the area falling in the flood liues will be governed as follows -

i) Area between the river bank and blue flood line (Flood line towards the river bank) shall be
prohibited zone for any construction except parking. open vegetable market with otta type
construction, garden, open space. cremation and burial ground, public toilet or/like uses. provided
the land is feasible for such development.

Provided further that redevelopment of the extsting authorised properties within river
bank and blue flood line, may be permitted at u height of 043 m. above red flood line level
subject to NOC from Irrigation Deparunent.

iiy Area between blue food line and rad flood line shall be restrctive zone for the purposes of
construction. The construction within this area mayv be permitted at a height of 0.45 m. above the
red flood dine tevel.

itiy I the area between the river bunk and blue flood line or red flood line forms the part of the
entirc plot in developable zene i.c. residential, commerciai, public-semi-public, industrial. then,
FS1 of this part of land may be allowed 1o be utilised on remaining land.

iv) ‘The biue and red lood line shown on the development plan shall stand madified as and when
it is modified by the brigation Depament for a stretch of water course. In syich case it shall be
necessary to issue order to that effect by the Municipal Conmmissioner,

!_y g-.}“\’f"\ -
(RMFAWAR)
Under Secretary to Goverament

& puncrPune D PCMCPiinpn ChinehwadWNotficarion doc 1]
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Sanctioned New Rule No.9.4
v:-—-'-_.-—-

The development in the arca falling in the floed lines will be governed as follows -

i) Area between the river bank and blue flood line (Flood line towards the river bank) shall be

prohibited zone for any construction except parking, open vegetable market with onta type

construction, garden, open space. cremation and burial ground, public toilet or tike uses, provided
—

the land is {easible for such development.

Provided further that redevelopment of the existing autheorised properties within river
bank and blue Hood line. may be permitted at a height of 0.45 m. above red food line Jevel
subject to NOC from Irrigation Depariment.
it) Area between biue floed line and red tlood line shall be resgiictive zone (o1 the purposes ol
construction. The construetion within this area may be permitted (at a heigit o .45 m. above the
red flood line level.

iii) [f the arca between the river bank and biz loed line or red: ilood fine itrms the part ol the
entire plor in developable zone ie. residential, commercial, pub?ic-scmi-pub!ic, industrial, then,
1’31 ol this part of land may be allowed to be utiliscd on remaining land.

2

1v} ‘The biue and red lood line shown on the development plan shall stand maodilied as and s hen
it is modified by the lrrigation Departmient {07 a stretch of water, course. 1o such cuase it chali he
necessary o issue order ta that etiect by the Municipal Commissidner.

(RVEPAWAR)

Under Seerctary to Covernment

T ruse Plne Dist #CAC Banpna Clunckhwael By




| ANNEXVURE - |D

e de g dEn/ gy m
R0k -R00 Y TETERTH/ ot -

e QDR /T 223 /4 1)1 e
FETR FETHTT / THQUE 21537 rirey
NI/ kI-C -200R-FFT

T - Fad vy 0o

URIS AN LEVELOPMENT DEPARTME_NT
Murtraiaya Mumbai-a00 032

Maharasatre Reyione! qri

Ne TPS-1808/854.C=-
Development Devanmenrt vige
1987 (hereinafter raler o
Municipa; Corporation (hereinah

S5, —\Whkereas,

the Government of Maharash!:z
1 No PCC-2098/1801/CR-261)UD-22 dated 1131
7€ siia Notification”! has extended {he linits of Pimner
relered (e as “the said Cvorporation")' |

ang wherens, the coid
Planmning Author A (<
10th November1$e7 maa
and Town Plarmng Azt
Develepmenr: Flan for the a
unsdiction anc nolice of s

Jtchn seing the Plarring Author
‘€3 under ils jur.edicien
inn uncer Sections

ity (herginafter rererre= 4
by its Resolution No

21 and 23 and 34 of re Maharasit g
{ enahai referred to as ‘the said Act') of jts [ RELT
rea nawly added to the Pimpri-Chinchwad Munic.pal C
uch deciaration was publishee :n Maharash:

-
“©
oy
«

A Goverringr! G SIS
Drvision Supplement, Tatzg Z5q r 1997
and wheress. the » = AT CUl 19E Survey of thie 8ntire a-an withur i= i -
a7ad tha Drafl Deve oomen a of SEhmchwad (Asdinera| Area) (nereivarter rafares o
ths said Development m); 21a Bablinie

i@ Davsiopment Pian undar Sseticn 28 o the sag Ag:
00 =nd publishad a netica 1o that efHec
Tment Gazehe, Puns Diisienr Supplam

vide Resclution Ne. 430.4 dzi=2 195k
Suggestions/chje
Sih Octobar 2000

lons from public ir Mans
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and whereas, the Director of Town Planning, Maharashtra State, Puna asper the powers cot. srred
upon him vide Government Notificatior No TPS-1683.’454/0R-48’UD—13§-&&196 5th September 1989 has
extended the said time limut from: time > time Jpto and inclusive of 31st July 2003 |
and whereas, after ccnsidering
the said Development Plan, the said
Section 30-(1) of the saic .Act on 14th

the suggesticns/objections received from public tc the proposals of

F anning Authority has submitted the said Development Pla~ under
Juiy 2003 fo Government of Maharashtrs for sanction:

and whereas, in the said Dsvelopment Plan submittad under Saglien 30 (1) of the said Aot s
preposed that the existing Development Control Regulations as applicakle to the old area of Pimpri-
Ch nchwad Municipal Corperation shall be applicable to the newly addded area an
Developmert Rights Zones a-e soecified in
Act, -

d the Tranmsterac'e
the D P. Report submited J|.ir\(119r Section 30 (1) of the s o

and whereas, Transferabie Dey 2lopimie

m Rights Zenaes for village Dapoci zia approves v oo
Severnment Notification Na TRES.- 80s 1259

CS-S8/0B/UD-13, dated 215t March 2006 -

and wheress, tne <aie "_'szrlr-p_r- ert Pian in part centaining the |oroposals of O, = ROFEY ary
freptsa‘s of Reservations for Wate: Supply aac Sewersge Plants except D P Reads m vilage ok
has been sanclioned oy Stats Sovermment o Netification No. TPS-1805/1 28 VICR-7E5,07/UD- 13, aatet
20th May 2008 and came itz fores with AFec) fram et August, 2008

and.whareas, Gouarnmant ! Margrszhle
par g the Proposals of the & 2 Ry ae=im W
GTAUE-13 daled Stk Jist, 2008
A0 ajechans wds Naor 3

2 fas accorded the sanclisn 1o tre Zeveiopment Slan i
‘g2 Wakag vide Notification No TPS-:3Cs/ 1650IS =
wvcli2=d pare of roags and cublished a ratics for syugl
1850 CR-TOS [AYOT/UD-13. datec Tin Jol 700w

-

and whetgse, 1= « -inE waie flnalising the zoning pracosal alen
4igs and Pimeri-Chincaw

~simaretion Yie letter, dated 215t Febiuary 2002

30T Lines 157 sy

ne plans showirg the Higs =
Beganmant

and witersas, Governmmest =f Matia st
Diraster of Town Blarring “Aamarmsn
substantal nature te tne caroin orol OE
specifizd in Scheculs arid! "B apr

ra after making macsssary enquiries 3~y after o

= Pdne, has Precosed lo make ceran medifications =
{ressrvaticns and x=ning 1nlthe said Tavelaamerny Siun
retc

(>3

Now. therefore, in sxareise of the poowe
powers enabling in that tizhnl! the Gove

srferred under Seclion 31111) of the

said Act and of
nment af Maharashtra Heredy— |

la) Gives Folice iatira SHRSeIL0E ancur chieceris fram ACY PETSON N rSEL8TT of the propigs
modifications as spesfied in ne Scheduie A ang '8 sppended herato, within the perizd of BC
Maharasnia Governmen! Gazens

days
the datz of publization of *ne aotigeir e

L) Appoints the Daputy Diredter To
Sahakarnagar, Pune-8 1 W
as an Off cer under Sectisn 31
within stipulated perigd and wh

v Fianning, Puag Davieion, Pune. having it offies 31 6. No  7as:
he suggesiionsiabiedtions, referred to in (&) above shall ne atidresza s
(2! 9f1ihe s3id. Act to-haasall tha-pursonﬁ-'rﬂfng supgesilaris/cnledtior s
G W | suboit e raps thersupsn toGa_varr;mam

Note.—(a) Copy ¢! fiie 2gid notce along with Seredule A and ‘B and the plan stiowing the praposec
subsiantisl medifications shai| oeavailable for inspection to-general public In the following offizes during
offica Keurs on al WOrRINgG Fays | .7

(1) Pimpri-Chinchwag Municipal Corperatior

(2) Deputy Director of Town Flanning, Pune Division, Pune, S. No 74/2, Sahakamagar, Pune-9
(3) Assistant Direcror of Town

Planmning, Pune Branch, Pune, 283, Narayan Pegth
Pune-411 030.
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Al suggestions ér oojectians regarsing substantiat modifications {ngntiona.‘.‘. in Sm_duie"A‘_ and 'B’
which may ba raceivad by the Deputy Dirsetor of "awn Planning, Pune Division, Puna wiikin the stipulated
period of 60 days will o2 cansizered

(B) This notification is also avaiiacle at Government web site at www.urban.maharashtra;gcv.in

Schedule A"
Schedule of Modificatlons (Sector No. 1)

EP Modification Sreposed Raservations FProposal as submitted Description of Proposad
No No. cf Publishes Unde: = Sovernmant for Modificaion
Corporadon Section 28 of VR anc sanction under
TE Act 1888 by Plmpii Szsction 30 of MR any
Chincawed Muneipal TP Azt oy Pimips-
Cerporzucn [Ares i Cninchiwad Muricipal
CtECIArEs) Carps-ation (Area in
Hectarss)
] 2 3 4 5
Village Talwade
EP-1 M-1/G-5 V2RV (G 10K ) Area of Fas RM 122. CCL Area of Res, RM 12.CCL
V4 W3 CCL(00H 143, P 1i4. SCM 1/5 is 1/3. P 14 SCM 1/5 is
V4P 1825 hH . praposed to be Increased Proposad w b2 jnigressed 1o
1/8is SCM (0 10 K ) to 0.20 Hectare each 0.20 Meciare pach ==
shown on plan
EP-2 M-11G-2 G 112, G 1/6, G 1/7 s ~rea of Res. G 1/1 5 G e, Area of Res. G 113, G 1/8
reserved for 6 5) Hecrare G 1/7 is proposad to be is proposed to be
each : increased 10 0.80 Hectare increasedto 0 8c
(i & 2 .Acre) each. Hectare, 7, 5 2 Acre}
. £ach as Lhown on clare
EP-3  M-1G= Res Nc ~.18 2.2, gioung Heservation is proposed to be Reservation No.1/18 Slay -
{10CH, retained greund (1.00 H.) is
prapcsed 1o be retaneg
EP<4  M-1/4 S Kes Mz Reservation is proposed to Reseorvation No 4/12
Primzry Scaeoo 2¢ shifted towards South Primrary School 040 H )
SIde i3 £ropased to be shifeg
lowBrds South Side as
shown on plan
EP-5 M-v/G=< Res N2 1 Pry =y Resuristion is propessd to Reservation No 1+ Primar,
Schngi (€ an =~ i School (0 4G H § ;s
Proposecd 1o pe “etainar
EP-§ fi-1/G-¢ ks \o 1.z) Fatning, ~ 2servanon is proposed to be Reservaton No 1752
(L2~ retaine o Parking (0 2C < Vs
Proposedto te retaines
EP-7  M-1/G Fies No /¢ Towr Hal Riervationis proposec 1o be Rasarvation Ne 1/ Teu-
(C2oH, T stsined. Hall{0.50 1) iy propones
16 be retairar
EP8  M-1/14

Res. No, +/31 Frirary
School (0.40 H.).

Preparan te Se Sagesignated
24 Parking and Community
Contregngd Liorary

Res. ko 13 Prirnany
Schoat (0,42 + ) BropsBEs
‘o be redesignateg 3=
Parding and Commur Ty
Centrezra Libm Y.



EP-9

EP-10

EP-11

% EP-12

EP-13

EP-14

EP-15

EP-18

ER-17

EP-18

M-1/15

M-1/18

M-1/17

M-1/18

M-1/54

M-1/G-5

NM-1/G-§

M-1/G-g

TERTS, ATHT 170, 20 RS 00] © 399y 3%, ¥FH-9%39

Schedule—i—contd.

4

Village Talwade—conc/d

GatNo. 80 includad in
Residential Z e

Gat Nos. 68, 70, 71, 72
included i Resigentia!
Zone

Gat No. 89 includad in C-2
Zone

Res No 1/22 Garden

Res No 1/13 Garden

GatNc 16% Res nNo 1/7
Garden

SztNes 110ang 112 Res
Me. 123 Secondary

Sahool

2EtMNoe 12
Mo = *gng
MO 1:20 Shouping: cum-
Marwar

“IZ2rd 154 Res,
‘NG 371! Res.

Gatho. B0ls proposed to be
Included in Indusiral Zone

Gat Nos_ 88, 70. 71 .72 are
propased to be Included in
Industrial Zone.

Sat No. 89 is proposed to
be included in Industrial
Zaons,

Propased to be redesignatea
&5 Frivate Garden

Reservation is prcposead to
beretained,

Fesercationis proposed o be
talelag

Rn:mﬁanispmpoaadbbe
celeted znd land pe
Inciuded in Residentiz)
Zone

Qeipted: amg  lang be
ftiudea in Regdenng|

Zane

Fessrastien = prepasadtc be

.

Viisage Chlkhall

GatNo. 1264

Sat Nos: 1855, 1855
1387 1558, 1555 Res .
Ne 1/82 Fousa
Disnouses.

GetNo.1284isto be readas
GatNo, 1274

Res Ns 1/82 Heouse Far
Dishauses s Propasad to
oe partly delsted from Sat
No. 1557 and the area &q
meluasedis proposed (o te
‘fefudad in Resiceni|al
Zone.

W 9 IT[/IETRY

Gat No. B0 is proposec to
be included in Industral
Zore.

Gat Nos &8, 70,.71.72
are proposed ta be
included in Industrial Zone

Gat MNo. B3 is propesed to
be incluced in Industrial
Zone

Res.No 1,22 Garger:
prorosed to be
redesignatec as Privae
Gardean

Reservation No 1/13
Garden = proposec to e
retain »d and area of
resenaltnisincreased to
J.80 ilecimre as shewn
2n pizan

GatNc 169 Reservation
No. 1/7 Garden is
Proposead to be deleied
and included in
Resldential Zone

Gat Nes
No. 120 Saz €y
Senoolis prapoias o be
deleted and land
Proposed to be \nciuced in
Residentia Zane

Mol hopaing
Marketis croposen - =
Seleted angilans iz
praposed o be includea
in Resicental Zone,

Gatno. 1264 is to he read
as Gat No. 1274

Gat Nog, 1255 1586, 1557
1558, 1553, Res. No. * EL
Housing For Dishouse =
proposea io be |5 garty
delsted from Gat No 557
andine eres so e iggszed
is proposed to aincludec
in Residential Zere,
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EP-19

EP-20

EP-21

EP-22

£P-23

EP-24

S

’

Schadule—Ii-cohtd.

2 3 a1 -

Villags Chikhali-concid.

M-1/24 Res. No 1/153 Primary The lgrd area under existing
School. structira s propoped to be
deleted from the Res. No.
/153 Primary School.
M-1/29 GatNo 1615 GatNo.1615istabe read as
GatNo. 15°7.
M-1/G-8 Gat No. 1562 Res. No 1/

Reservations are proposad

80 Garcen and Res of to be delated.

Dispensary-cumMatemrly
Home

Village Mosnl

M-1/31 GatNo. 249 1s incivcea i

-atNc. 249 is prapases i
C-2and agricuiture 2 ane F

2@ Incided in Pubilic-sari
cutlic zona

M-1/G-10 Boredewadi Gat No, 148, Res. s proposec to be
S. No. 1307 Researvatmn Quigted from Gat No, 188
ol Housing For S Ne 'Scl:'otaomma_vmm
Crshoused

M-=sG-11 Res. No. 1/207 Salan

parx 25 Hecwre grea of Gat Na
460, 481, 458 pt. locateg
near axisting Solid Waste
Management Project which
is part of Safari Park is
Srcponad to be
sdaslgnated as Sollg
‘Wasls Managamant with
burferzlone.

(69.72H.).

TERIS AT AR, 20 IRE 008 1 MW 3%, ¥F 9339 v

The area of lanc under
existing structure is
proposed to ba deletad
from the Res. No. 1,153
Primary School and the
area soreleased is
proposed to bs Includedyn
Residential zone.

Gat No.1615 is read zs Ga:
No.1617.

'GatNo. 1562 Res No. 1/80
Garden and Res. No,1/81
of Dispensary-cum-
Maternity Home are
proposed 1o be deleted anc
the area so released s
proposed to be ncluged in
Rasidential zona

&l No. 24915 proposed 1c
bs deleted from -2 ang
Agriculture Zone and
proposedta be incluczd in
Pustic semi-pub ic zana

GatNc, 188 S.:0 5
Boradewad Res No 1/
of Holising for Dishousea
Broposedio be pelead 3n
hE 2rea so relsasan s

{Proposedio be incluceg i

'Residential zone

;

:

5 Heclare. aroa of Fas 10a
/207 Satar park. 2| e
#80, 461,458 {pt) Iosated
Near existing Solid Waste
Managamen: Pro-est which
ls pant of Satarl Park i
propesadio ba
redesignatec as Eoig
Waste Managamon:
Projact with buffar zans o
SO0t as shiswn s clan

om0
wn

(1}
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EP-25 M-1/G-12

EP-26 14-1/34

EP-27 M-2/G-1

EP-28 M-271

Em29 M-272

Ras: No. 1/202, TTF .

RIS ¥ NI 0, SIREQORR MR ¥4 {39

Schadule—I—contd.
3 4
Village--Moshirconeld,

Rass_wal{on--Noa,szz.
Res, No. 1/204, Stdium, /2038, 1/204, 1/205, 1/
Res, No. 1/203, Parking  208-C arsshiftad ang their
Ras. No.1/205, Faising  boundaries and areas are
Ras: No.1/209, saCC propessd to be changed
dus to change In alignment
0! 80 mirs. road as shown.
onplan,

Village Dudulgaon

-— GatNo 179is 10 be shown

on DP

(Sector No. 2)
Village -Chovleswad].

20.9'M. road is Ricposad  3C.0m. roadis proposedio

n Mashi, Chovisawaa,. o ahitadaon tha boundary

Wadmukhiwadiar s ol the No Development

Reservation Nos 1/204, Zoria due to resifiction of

1/203, 1/203, 1/208-C is delencs ang Resanvation

proposed te both side of Mo 11204, 1/203, 12208,

80.0 m roaz at Mash 1208C are pioosadto be
ahifrad on Monh side of the
S0.0'm roag

Village Wadrﬁukhwadiu

S MNes. 120, 124 122, 124,5.Noas. 120,121, 123, 124,

131 argincibded i 123 ,131 arg progosed tc
InSusiridl Zore ane S Mg, ha Ircluded |n Residsntla.
12948 ingiudad in .2 Ione.

Zorig,

Vilaga. Charholi.

Res. No. 2/87 =xin. 1=}

fes. No. /97 Is Propossd tn
Primary Sengol.

2@ designated for Primary
School Instead of Exin 1o
“rimary Schaal,

AT 9 ITFARNOT

Raservation Nog. 1202, 1/
203, 17204, 1/205, 1/209-C
are proposed to be shitted
and their boundartas and
areas are proposed ‘o be
changed due to change in

“allgnment of 90 mtrs. road
as shown on plan New
reservation No. 1/205-A
(Parking) of area 0.60
Heclare s 2opusedior
PMPML as shgw on olan
andiand under 20 mirs.
road{as per plan publishe 4
under Secticn 26) is
proposed o be included ;»
Residential Zone

GatNg. 179 5 Proposac ta
be shown or DP

80.0 m. road alignment gn
the bourdary of tha No
Development Zong due 10
restricticn of defence is
alreagy sanctioneg Dy thn
Govt, vics Natification
d3122 20.5.08 . Therato:e
Resarvanon Nos. 17204
203. 1/20€. 1/209-C a:
Moshiproposad i be
shifted ta the Nonh side i
he 30.0 m road as shaov,
on pian

S Nos, 120, 121,123, 24,
128,131 #re: D-oposed io
B3 Intluged in Resiganna)
Zore.

Hos N9, 2/37 s prepgasedto
be dosignatad for Frmary
Scheool,



{
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- Schedule—I—contd.
3 4

Villags Charholi—conz/d.

RIS Y QTUHTS, ‘30U <Quoq, TBRETHQQ NP8 R}

Raes. No. 2/86 Primary
Schoot s proposed to be
5 in SiNo. 138 anc

Res. No. 2/66 Primary Res. No. Z/88 Primaty
School. Scheal is propased o be
delated and‘r din

S. Nop: 138.

Res. No. 2/62 Cattis Shed The purpose ot- the

he aroa o relsased is
Propesad o be Inciydad in
WM‘ m)‘.

e purposs of the
ot

and Burial Ground. ressrvation Is prop dto
be chanped 1o Gattle Pond
and rea ol the existing
Burlt! Ground is proposed
1o by -restricted to  €.18
Gunwmna.

S Nes 2¢,30and 35 Reservaton m nropesed 1o
Res. No 2/94 Slaughter be delatag.
Housa . Area 1 Z1iMect

Ras No.2/71 Ccmmunity Reservahon ia preposed 10
Centre-cum-Librery (0.10  be deieted.

Hact)
Ros No. /702 Parking Feaorvaton is propesed o
(C 20 riec ; be celalec

Wlingo Dignl

Fas No Z/126 Elecinic Res Na 2/126.. 2/129 ang

Sub-Station (1.80 H), 2/130'mre peoposed to be

2/129 Enginsesing Store deletec end lang so

(C 10 H), 2120 Pamary roleqsad ls'prosassd o be

Schoot (0.20 H) incluled 1n Resldeniial
Zona

F ton No.2/82 Catie
Shadand Burlal Groandls
fropased Lo ba cheagedto
Cama Pond Arsa of the
existing Burlal Ground is
POPORed 10 be restrictac
10 0.10 Guntha

Fasarvation Mo, 254
Slaughter House, Araa 1.7
Hoctare s propozed i be
Iolatod mnd und so
olossnd o pruposesioba
ncluosd in Agacuiitral
ong.

, Rosarvation No. 2/73

Communhy-Contre—cwim-
Library (0.10 Heczare) is
proposed 1o be geleied anc
Bnd seseleasedis
proposed e be incluced i~
Residential 2one

Fesardalian Mo. 272 Patking
{0.20Foctare) a pioposed
10 bo delsled adiand so
feloased |3 propasectio be
included in Rosidentin!
2Zone

Ras N¢ 2/12% Elect-ic Sus
*Staton [QIN:Te] o b~ "AF2:)
EnginpacagSiore (0.,
2/130 Brimury Schos? (0,20
H) arepropeseats ba
deleled iand soreloased s
Pioposed to ba Includsa
M Residentlal Zone as
shownon plan.

_]‘__
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EP-36

EP-37

£P-38

EP-39

EPag

EP4q

EP42

M-2/10

M-2/G6

M-2/1G-7

M-2/G-8

M-2/1G-s

M-2/G-10

M-2/G14

HERTS IMHT TATH, 30 AR R00% : M@W 3], wWE 9339

Schequle—l-contd,
1

3 i 4

Village Dighi~contd.

G 2745 Rea. No 21145 is proposed

a .20 Hvand 13 hedeleted and relocstod
Res Mz, 2142 Town Hal i the Res. Na. 2/142 and
(059 2red af both reservalions In

Proposed to be 0.25 H.
each.

Aredinear exlsting ESR 0.20 H. area near existing

in EiMe. 3 in included in ESR in S.kho. 3 is

Residential Yone Proposed to be raserved for
ESR.

SN T7 Res No 2/115 R=s No. 27115 Garden s

SGarden (2834} prepesad To be
recesignated as Electric
Sub-Station

S.No. 77, Magzine Chowk At

Magzine Chowk 4.00
Green zone.

Hectare Arsa n green
Zovs is Freposed to be
reserved for Ganden eum
Chilgren Park. .

Res Mo 20137 Seconaary 0 80 T.ares s pregosad j{=]
Schoor {1.80 ~ 1 D€ retained for Secondary
B:ha:ranargmnw.—:g mros

=deleled fom resarvation

S NS 87 Res. MNe 2/133

Tesarsation s preposedtabe
Telecom Center,

dalered.”

SN B1) Ke
Dinpensal)--_
Matemity Hame [0.25H.)

ooy

Araa of fécervation as
Proposed o sp reduced
&nd keptas 010 H.

3

T ¢ I|IQRUT

Fe3. No. 2/145 Fire Statien
[C:40 H) and Ras. Ne =
142 Town Hall (0.50 H) o
QFOpOARC 1o be celeed anc
WCCATES N the Rasz No
2/142 and area of both
‘esarvalane s progosead o
28 Kept.d H sacn ang
AnGIENC %3 releaseEr s
Proponed (o ne inciudea
in Resigential Zone as
shown on plan

O.Z0H_ area near exin rg
ESE M S No Zis procs
W berenerneg 1or ES®

Res. Nc 2/%15 Garder IR
proposedta be
redasignated as Siecrr,
Sue-Station

S.ho. 7T Muogzing Chowx
#.30 Haciarte, Area in
Grean Zana s pProposes 1o
be rasarves wrGarger-
cum-Chlidren Park

0.80H_areais ratained for
3ecohdary Sckhag Fes
Ne, ZMaT T8I
BeRis L
deizted 'rg e
andincluded in
Zone

S.No, 87, Res
tawzom o
1o ba dals
TBIEASBA s proposes
intluded in Rasiza- hia
220,

Arem ol S.N&, 31 Res Ne
2/317 Blsoan SAry~cum-
Matemity Horme (O25H.] 18
feduced ina kapt ae 210
H. &nd lang go roleagod [y
proposed Lo be 1ngi: ced i
Residential Zone 23 shown
an plan,




A

EP43 M-2/G-15

EP-44 —

EP45 M-21G-17

EP-46 M-2/G-20

EP-47  tM-31

EP48 M-3/3

aar s (FRT) w2

Scheduis—Ii—-contd.

3 4

Village Dighk-concld.

No.2/14D  Res. is proposed to be
Prmzry Schost (0 4C H.). relocated at existing
school

SNc 3€ Res No 2727 S No 66, Res. No. 2/127
Escnomicaly wesker Economically Waeaker
DO HzUsiIng Section Housng.

Village Bopkhel

S No 5. Req po 2152 50 road side zrza of
Primary S:amo1(G 4C H} feservalion is propsses to

be -elained

Res MNo. 2/180 Teiecomr SC % area of reservation is
Center\ 0 a0 = proposed to be retalned

(Sector No 1)

Yillage Qapedi

Res No XI5 Hus S0 % area cl reservation 10
Terminas {2 66 4 ! the Eastern side s
Froposed to be delewsd and
included jn Residential

Zone

S.Nesi12, 13, 14 pr. Res. Pr:p:aua:o-:e-‘&ﬁesigr‘-a'ud
N@. 3110 Housing for Dis-  as Economically Weakar
hulsed. Sectians Housing,

HERE, ¥ IATH, 1o HTIRT Q008 [ MEVI 3], WF 9839 2c¢q

S.No. 2_ Res. No. 2/140
Primary School (0.40 H) is

' propased to be relocated at
existing school and fard so
released is proposed to be
ircluded in Rasidential
Zone.

S.No. 66, Res. No. 2/127
Ezonomijcally Weaker
Szction housing is
proposed (o be partly
deleted and area so
releasad is proposed to se
included in Residential
Zone as shown on plan

50 “% road side area of S No
156, Res. No 2/153
Prmary School (0.40 K) rs
oroposed to be retained
and remaining land is
proposed to be included in
Residential Zore

50 % area of Res. No. 2/
160 Telacom Center (0 4C
H) is retained and
remaining land is prcposed
to be induded In
Residential Zone

50 Y area ot Ree Mo 3/25
Bus Terminus 2 85K )10
the Eastern side is
proposec to be deleted
and propesed to be
included in Residential
Zone andnew 12 00 m
wide raac ls proposes
alang Rakway Bounasry as

shown en plan

S.Nos. 12, 13, 14 pt. Ses
No. 3110 Kousing fer Dis-
housed is proposad o be
redesignaled as
Ecareomically Weaker
Sectzns Housing.



W
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Schedule—Il—contd.

4

Village Dapodi—concid.

EP-49 M-3/4 S No. 33/A/7/8/9 Industrial S No. 33/AJ7/8/8 is
Zone proposed to be included in
Residenlial Zone.
EP-50 M-3/5 S.No B3/A/1/AJ2,3.4, Res S No BS/A/1/A/2,3.4, Res.
! No. 3/37 Swirnming Pool  No. 3/37 is proposed to be
anc Gymnasium kept for development by
Trailokya Boudha
Mahasangn.
- EP-51 M-3/6 Res No 327 Fire Statien  Reservation of Fire Station
and R Nc 324 Tcwn {s proposad to be relocated
Hal! attawn hallreservation and
lanc uncer Fire station as
published under Section 26
's prooos.ed to be Included
in Residential Zone
ER-532 M-377 S No TF koo ST 3 Gurtha area iand I1s
Slum Renacmtation Site propcsed to be kept for
767 M Ahilyadevi Sahayata Seva
Sangh from Res. No, /35
in S No. 72
¢
EP-53 M-3/8 Res Nc /27 Talecom Researvation is proposed to be
Center geleted and .and so
reieasedis proposed to be
Included in Residential
\ Zone
L
(Sactor No. 4)
Village Wakag
EP-54 M-4/G-1 R.No 4/1 SSP es2 ation is proposed to ba
*nangedto Park
EP-65 M-4/G-2

S.No. 164/2, Res, No. 4/9
Fire Station.

Raservation ls proposed to
ba delsisd,

M 9 HRIEROT

5.No. 33/A/7/B/8 Industrzl
Zone ls.proposed 1o be
included in Residential
Zone,

S.No. 88/A/1/AJ2,.3,4, Land
towards Weat side from
Res. No. 3/37 Swimming
Pool and Gymnasium ie
proposed 1o be kept for
development by Trailokya
Boudha Mahasangh

Reservation Nc. 3727 ot Fire
Station is proposed 1o be
relocated at Town Hail
reservation and lang uncer
Fire Station as publishad
under section 26 1s
proposed to be inciudec: -
Residentia! Zere ac sne wr
onplan

S No 72 Res Nc¢ 3/3%
Slum Reraritaticn St
(7.87 H) area of 8 gunin
tand is proposed 1o be hegp!
for Ahilyadevi Sahayata
Seva Sangh from Res No
3/56in S No 72

Res. No 3/2% Telecom
Centeris Fropcsed o b
deleted and lanc so
released is prepos23to Lo
INncuded :n Rezidetal
Zone

Reservation No. 4/1 S8P i
Proposed to be changed to
Park.

S.Na. 184/2, Ree NG, 4/9
Fire Statior s proposed to
be dalated and land so
realesed is proposad to be
includec in Residential
Zone



8}

EP-56 M-a4/G-3

EP-57

EP-58

EP-59

EP-60

EP-E1

EP-82

EP-63

M-4/1

M-4/5-5

M-4/5

M-4/G-1

- M-4/8

Ma/c

M~4/10

HEWTS FHA TS5, yo ATIE 00 © HIWUT R, ¥ 9939

Schedule—l—ccntd.
3 4
Village Wakad-ooncl/d.

Seservalion is proposed to be

S Nas 117, 112 and 122,
teiglad,

Res No. 4/38 Truck
Terrrinus 2na Parking

Industnal Zore S Mos 113, Arsaunder industrial Zorais
112 etc proposed to be included in
Residential Zone

S.Nos 45, 43 Res iN¢ 4/ Reservation gsrea under
12 Cciro! Post S No 45is proposed to be
deleted.

Area shown as Water body

Water boay
is proposed to be included
in Residential Zone.

Res Nc 4/1 ssp fles No. 4a/1, SSP is
proposed to be

redesignated as Park

Village Punawale

Proposed to be redesignaled
=5 Private Garden.

Res N 450 Garcen

Res to 5a deleted and tand
to  be included in
Agricu tural Zone.

Res Nc 4/74 8 STP

30% area adjolning Hver
‘cbe retained 50% arag
o5a included In Agricuthural
Zone '

Res.No. 4/74.A STP

RC3

East soutr corner of Res
No.4/38 having 2 Kectare
area is proposed to be
reserved for PMPML depot
8s Res.No. 4/38A and.
Approgriste Authers oy 6:
this Res. No. </38-A shal

be PMPML. Remaining
area from Res. No 4/38 s
propoesed 1o be includad in
Residentlal Zore as
shown on plan.

S.Nos 113,112 atc Area
under indusirial Zone is
proposed to be includea in
Residential Zone

Reservation area under
S. No. 45 is proposec to
be deleted and lang so
refessed s propdsed to be
included o Resigential
Zone from Res N 4/ 13

Area shown as Water
body Is proposed to be
included in Residertial
Zone.

Res No 4,1 S3P i«
proposedto be
redesignated as Park

Res. No, 4/50 Gargen
Proposedto be
redesignated zs Prvate
Garden,

Res. No 4/54 B sSTP is
proposed :o be deleted
and proposed to be
Included In Agricultural
Zone.

Res. No. 4/74-A 5TP 502,
area adjolring rver is to
be retainec 50% area
Proposed D be included in
Agricultura’ Zone.



9
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EP-64 M-4/11

EP-65 M-4/12

EP-66 M-4/G-6

EP-67 —

TERTS, IMEA AT, Y0 TR 00] ¢ MIAUF %, ¥k aq3a

Schedule—Il~contd.
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Yitlagns Punawale—concid.

Res. NO 4/3 Veiecom

Csentar

S No zZResigantia!l Zone
2nd water bocy, S No 24
Green Zone

Residenta!l Zone ang
Reservartion

Resarvation is proposed o
be deletad end land Is
proposad to be Included n
Residential Zone

30 % area of reservation s
Proposed to te deleted and
included In Green Zone and
rérmaining area is proposad
0 be redesignated as
Zreamation Ground

26 Heclare Area of S, Nos.
23 and 24 axcluding D.P.
road is proposed to be
reserved for Sglid Waste
Managemaeant

Residential Zone andg
Reservation.

HPET 8 IRMTYIRY]

Res. No 4/53 Telecom
Center is proposed to be
daletad anc land so
realesed s oropoaed to
ba included In
Residantal Zona

50 % area of -esarvaticn
towards souther- side is
proposed to be deleled
and Included In green
Zona and remaining area
is proposed to be
redaesignated as
Creamation Groung

26 Hectare Area of
S No 23 Residential Zone
and water bady, 3 No %4
Green Zone axsluding O P
foud is propesead to be
reserved for Sclid Was:te
Management Project

Theboundary of S=7 as
e the formal approval of
Cantral 55w (s shown on
DP. Soma pan of this SEZ
falls in 500 mt BuHer
Zone to be kepta-ouna
the prepased Solc Waste
Managemen: Proect.
Necessary cearzsce / No
Chjection fravi (ke
Competent Authior Y shall

a3 {o.oe oblained

for this SEZ n 3nus
context The area shown
as water Body withun tha

SEX zreaisp ropcsec o

Be inclused in Resiaential

Zone, DP resarvations znd

Toads n the proposac

SEZ arsacar by

developed with the

apbroval of Comm ssioner

PCMC. In case the

Rrepossiof SSZ s not

implemanted, the Op

propcesals shaj| prevail for
this area
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1 2
EP-68 M-4/13
EP-69 Ni-d/14
EP-70 M-4/15
EP-71  M<n7
EP-72 -
EP-73  M-as18
EP-T6  M-a/24

HTT 9 (JET.) wa

Schedule—i—contg.

4

Village Ravat

S.No T4, Industrial Zene

S No 95 Res No 4/93
Tewn Hal, S No 96,
Res Mo, 4/99 Water
Treatment Plant 4/101
PrAma-y Scrool, 41102
Econcmically Weaker
Section Housing

Res No asgc Secandary
Echoo

Res
Poo -cu:

478 Swarim -y
-Gymnigsig

s Hnle Rl e Y1

S. No. 74 is proposed to
be deleted from Irdustrial
Zone and 1o be Inciuded |n
to Residential Zone.

Reservation of Town Hallin
S.No.951s proposed loibe
relocated in S.No. 858 agnd
land 30 released from S No.
95 s proposed to be
ncluded In Rmn@zma

Res: No. 4/98 Seczondary
Schoal is Pfoposed o be
restricted  upto the
boundary of Res. No_ aa7
Garden and iand 50
faleased is proposed tobe
included in Besigentia

Pty

Reservation of Swimming
Pool-cum-Gvmnssium s
Proposed 1o be relozatissd =1
north side ot Res No, /77
in SNo 4  ang land go
released is pProposed to ce
inzluded in Green Zone

Green Zone

b
Villags Mjwate

Res No z/1zg, Traflic
Islarc

Boundary of Dehuroan

Cantonment Board s
pProposed to be shawn
properly

Reservation is proposed s
be deieted ang lang sg
raleased |s fncludad in
Green Zone,

HETOS AT XTATH, 20 AR 00 : oy R, I 4R35 ¢y

S. No 74 Industria; Zone 13
proposed to be == ated
from Industrial o6 ang
Propesed w be included ir
Residentizl Zone.

Reservation No.4/93 of Town
Hallin S. No. 95 is
Sropssedto be ralocates
NS Ne. 96 ana lang sc
released from S Ne 95
2raposed 1o be included n
Rasidentizl Zone

Res. No 4/96 Secondary
School is propased to be
restrictad upto the
boundary of Res No = 102
Garder and lang so
releasec is propoy ed
NTiucedin Reswi=nu;
Zone

Reservaion No 4/78 of
Swimm ng Pacl-coin-
Gymnasiom is Froocs. tix
De relocoted at NoAr ¢,
ef Res. Ne a77 in g
and land so releasec |
presusedto be inciuge = -
Green Zone,

Bgr g lageRrRa
falling boye
mErked i
Snown |5 iF

Bouruar ofz
Esnianment =
shown CCrMEGly BS shnsyn
on plan

Res Mo 4128 Traffic
Isfand Is'propeses 1o o
celelad and lpng <=
released sinclude: i
Gresn 2one,



CE

EP-75

EP-76

EP-77

ER-73

EF-78

EP-31

EP-82

M-4/22

M-4/23

M-4/235

M-472"

M-4728

M-4/2 5

M=1/34

FEITS ¥R 9T, 30 TR 200 : MRTT 3], W 939

Schadule—{-contd

4

Village Kiwale—coneld.

Res No 4/160, Sium
Rehabilitation Site
(520 H.}

Res No <157 Garden

3 Nc 97 Green Sore

Res No C70h
Economicaliy Wi akar
Sachany Hao
ADPODriE s A
FoaC

Res No 3127 Cenr b1
Flost {040 H )

S No 1. Res No 4/151
Primacry Schoot (C.40H)

Reservation area |s
2roposad to be restricted 1o
0.85 Hactare and remaining
area is proposed to be
ficlused in Residential ang
Industrial Zone,

Reservation is proposed o
be delsted and lang sp
‘Bleasadis proposad o oe
Inclwdadin Graen Zana,

100 M stip of s Na. 31
along the river side 3 1
Propased to be retained in
Green Zone and remalning
area so released s
P ep2sed 1o Be included in
Resitential Zene.

Appropr.ate Au(horlty . +]

Propdsedtobe as MHADA.

Cpen 2rea under resenvation
is broposed to be Oeleted
and land so released 1S
Fas8d to be included in
:z'dential Zone.

C2C H area is o be
orondied for Octro Fost
and f8maining lang s

70 H AT83 IS rOposed o
S0 mept for Ocirol Pestang
2raining landis Bropeaszsg
[ ¢  included ina
Rssitantal 2ans

3 of well s proposed e
=2 celomd fomresenation,

MM 9 1RO

Res. No 4/160, Slum
Reh:zblitaion Sia ¢ 20
H.) arzz v restiztac to
0.85 Hectare and
remaining arez = ircludec
in Rusidestial znd
industrial Zone.

Res. No. 4,157 Garden is
POposed to be deletad
and land so released is
Proposed 1o be incluced
in Green Zone

100 M stnip of SNo 5+
Sresa Zone tssg he nver
3 15 propaued 1o be
retained in Green Zone
and remaining ares sc
‘eiediedis proposed ‘o
J2irciudea in Rasidenyai
Zone

Res No 4/11¢
Soonems
Sectene
SPpteariale ¢
Proposed{o be retain
as PCMC

i

Open area uroar Fes No
&/137  Slum
Rehabiltation Site
{717 H)is pro-
be deleted and -
soreleased s E50s)
to be included .
Residewa. Tgne

“ 2D H. are
Hes, N
Fostany remizinin- Frc
IS Progc ziec o ke ciLdeg
NZ-2 Tone

3 10k Jrad lx
Res. No <
Pastand ramai

is proposeq 1o be
in Residuniial Zane

Area of existing wel) s
proposec & bo delsieq
flem S, Na. 1, Rss No 4/
181 Primary Senoal
040 H.)
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EP-83 M-4,G-7

i.ﬂ@
EP-84 M-4/GS
N
EP-85 Mo4/G.c
EP-86 11432

EP-87 —
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Schedule—I—contd.

Hlage

S No 75, Res Nc 4/130
Octroi Fost (0 8D H )

S No 77 Res No> 4/122
Cctror Post (0 80 H), Res
Mo 4/131 Hospita!
(252H3

8 No 15 Res No 4/i£3
Retai Market (0 10+ i
and Res No /158
Parxing {0 50+

4

Klwale—concld

Reservation 1s proposead to
be delated and land so
relased Is proposed to be
inctuded In Residential
Zone

Reservation of Octroi Post
'S praocsed to be deleted
and area of Hospltal is
proposed to be reduced 1o
390K and remaining lang
eleasedis propasad tg
be included in Residential
Zone

Reservations are prepeosed
to be de eled and land 50
rzleaseqis proposed to be
included In Residential
Zone

Village Mamurdl

fisundgary of Dehuroad
Cantonment Board is
proposed to oe shown
nroperiy

FERTE ¥INT AATH, 3¢ HTRE 008 © 1407 3], W 9839 ¢

Anea from Reservaton No, 4/
130 Is proposed t¢ be
partly deletad In $ No.75
as shown on plan and lang
soreleased Is proposeac to
Be {iciudes in Residen'ial
Zone.

Resarvationof'S No 77
Res. No 4/132 Oaroi Post
$ proposed to be gelete
and area of Res No 4/131
Hospital (2 52 H ) 15
proposed !0 be reduced o
0,80 H. and remain ng land
sQ released is proposed :0
beincluded in Residentiz|
Zone.

S. No. 19, Res No 4/158
ResilMarat 12,105 1 ang
Fes No 47152 Park
(D50 Jare ot pased o oe
deleted and land so
reldased is propose
Incicgea in Restgen:
Zone,

Boundary of Dehuroad
Cantonment Board 13
shown correciy on plan

The Developmentin the
area falling in the flood-
linzs willbe governec as
fotows -

(1) Area falling  Lue iine
(excluding Gac'nam ) s
preposed c of kest as No
Devsiopment Zane
However the resemvations
ot upen users jike Garden
Playground, Creamarion
Ground, Burial Grour d
Roads, Sewarage Wwate:
Supply BIC. 378 allowez . |
Dlugline Inthe Sadtan [
are3 1aling in piue lins

“&ombuciion; o —

T TIEht will be
allowed chlyanar ine 2nor
permissicn af \ttgation
Beganmenton nete'ms
and conditions as
Specified by them

'
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EP No

EP-88

EF-85

EP-9Q

EP-91
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2roposa. submitied
under Section 30 bv
PCMC

2

Res Na 173, Univers:ty
Sun Center (2163 4,

S No 1, Guyran, Res
No. 1/4¢ Solide Wasie
transfersitet1 0O H), 1/50
Elevated Servize reservorr
(0.50 K), 1/51 Swimming
Pool-cum-Gymnasium
(1.00 H; 1/52 Muncipa!
purpose (14.C3 H) /53
Garden {8 4C H ), 1/54
Primary Schoc! { 0 40 H ;
1755 Pao!ce Swtion (G =
H) 1/56 £ngineenng Storz
(CiOH;, /57 Fire Siztizn
(020 H;

Gal No 1399, Res Mo
1/107 Slum Rehabilitatien
Site (1 75 H)

Res Na 1205 Parking
(1.00H.)

Scheduie—Il—concid
Vil age Mamurdl—concla

3 4

Schedule—~—B
Village Talwade

Proposal submitted by
MC PCMC

§)

20C H area g propcsed to be
ey 13 PMPML (Daset) and for
appropriate adthorlty is
SE3 c e FMPML

Res No 15405 ntoposed tc ba
refozated al mortk side of Res. No
V52 158 1/57 and Res No 1/52
MF end Re: No 1/53 G is
prescsed e be redesignated as Deer
park

Viiagu Chikhaii

Reservalion 1s proposed to be
geleted

Village Moshi'
3°ed iz prapcaac o 3e
g for PMEML parkmg) snc
ADprTpliate authoriey |s Froposad to
e PMPEML

£3 %

HPT 9 FAHMRO}

Descriptior of
proposed modification

4

2.00 H. sreais proposed to he
reserved as Res. No. 1/73 A for
PMPML (Tiepat) and for the same
Appropriate auiranny 1s PMPML

Res No “/54 igrelocated at nortr sice
of Res No. 1/54.1/55, 1/57 and Res
No. 1/52 M Pand Res. No 1/53 G Is
proposed to se'redesignated as Deer
park

Ga: No. 1398, Hes: No. 1 107 Slum
Renabltation Sits {1.78H} s propesad
o be deleted and lanag s released (4
proposedto be Included In rasige s
Ions.

0.6C H srea is reserspg for PRPML
{parking) as Res No. V203 A anc far
the same Appropriate authority g

Froposed i be PMPML



EP-92

EP-33

EP-94

EP-95

EP-S6

EP-97

EP-38
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2

Res. Nc¢. 1/189 Muncipal
purpoese (8.00 H).

Solid Waste Management
with Butfer Zone as per
M-1/G-=1.

Gat No 50, 56 pt Res
No 1/240 Octrot Pas:
(0.2C H..

Res. Nc 2/41 Parking
)

S Nu i2g, R

Recsident ai Zone

S.No 33 Green Zone

Ras. No. 3/15 garden,

Res.No. 3/25 Bus
terminus.

Schedule—B-contd.
Village Mosghl—conc/d.
.3
2.00 H. area is proposed to ba reserved

for PMPML (Depot) and Appropriate
authgrity Is proposed t4 e PMPML.

Privious commitmant about
develapment permission granisd by
POME! appropriuta authority within
Bufter Zone (500 m.) around oroposad
Mossl Seid Waste Management
Projectiobe nonored and restrictions
for new development within buffer zone
shall be applicable,

Vilage Dudulgaocn
AS D%7tne site condition and the Jand

recorss the reservation falls in Gat No
5C cniy

Villi ge Wadmukhwadl

H o a.ec3 - prepocsed to be
s Do FNPML (parkirg) and
cprste avlhority is prooosed to

Vibage Cnarholi

IS0 2 EMESY i sancliones
Avout d 'S be reserves for
PMAEML - | ahd Apzrcpriate
[LMDNY s cropsued o be SAPML.

L .
Tre antins. Nu 33 istaked in advance
E3SSgasian by tne POMC for Sewage
Treaumiant Plant and therefore land Is
propased tc be resarvad for Sewags
Treatment Eant

Village Dapodi

Nerth-South 2,00 m ‘wida road is
arapasad in Ros, Na, 2748 and 12.00
wida road it froposed o ke in Res
Na. 3/28 zleng Rallsay Boundary to
Navegropsr inwzas with 30 W m. DP
Read

STTOT R, TER 939 Q¢S

4

2.00 H. area is resarved for PMPML
(Depot) as Res No. “/188 A and for
the same Appropriate authority shal:
be PMPML

Around the proposed Moshi Schc
Waate Manegemant Project, 500 mt
Bufter Zone Is proposed Restrichors
for development within bufter zone
shall be applicable Previcus
commitmerits if »ny FeEgarding
devioprmant permission cranies oy
PCMCrappropriate auts
bufferzone shall be Han ez om e o
Buffer Zone restrictions. shall also He
applicable for new deveicpment on
previously developed site

FoolNeleis nropossd o be accod z¢
balow~Tre boundanes of re=emvanc e
gre o be finglizad @
Commissieongr PoMC
changing the arsa of rasa—ar
taking into cons.2erstinn the fare

records as well as site condie ~

2.00 k. zrez is
raserved for PMPNL |
Ne, 2/41 & ang te =5
Appropriate authorty <= fett ety SRy L
be BMPEML

1e¢3 H area is progo
reserved for PMPML (D e =
No. 2/1134 A and tar the same
Appropriate autherity is PAIPM!

=

Ui e

The iand in S No. 33 15 preposed 1o
be reserved for Sewage Treatment
Plant as Res. No. 2/42 A

Nemh-south 12.0¢ m. wide roag iy
proposed In Res, Ne 3715 and 1200
wide road is propessd to ba in Rex,
No. 3725 aleng failway boundsrcy 1=
have proper linkage with 3¢ 22 — o
Road.
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EP-89

EP-100

EP-101

EP-102

EP-104
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Res. No 4/38 Trucx
terminus  and Parking
(6.31 H..

Res, No. 49
Ecancmically Weaker
Secticns Housing.

Res. Mn. </64 parking
(0.50 H.), Res. No. 4/63
Bus Stand (G.20 H.)

So'd Waste Manageme-t
IA2/GE

-

Res No 47129 Parxirg
G193 Hy

Res Nc. 401G
Eccenomicaliv Weaker
Secrions Houming
Boundary of Dahyrcag
Cantonment Boara [
shown broperiy S Ne 27
1s addeqg

Scheduie—B-contd
Village Wakad
3

2.00 M area is proposed to be
reservied for “MPML (Dapot) ot Sxsi-
South ¢omer and Appropriate
autngilly a5 proposed to be PMPML,

Appfopraie autharity is 2roposed o
be PTAMC. '

b
Y

Viltage Punawale

Thg Ras, No /53l Pluposedio ba
redesgnaled as Parking and Res No.
4548 proposed 1o be redesignated
35 Bus St2nd lor PMPML and for
Bus Smng Anptapriate authenty is
ATapaseC o be PPN

BUffar Zare (500 .3t Lund Froposed
Puravzis Salis Wasie Managemer:

Figeci o b shown

Village Kiwalp

O 40 H aren tewardis ng 3 15 Prososac
IS o reservod 1o PrPAL !::a.‘lir\g}
Suthority as

Appropnate gulr “rity s preposed to
o¢ PCMC

feservalion Also green beit ;s
poposed akong
rewainlng ares

ZONE BE8 due (25
sounzary Fag S 47108 TP s
BrepTied o be shilted = soulnam

sioe

2.00H sre=is proposed to be reser/ed
for PMPML {Depsti 28 Res. No. 4/38 A
at Eas-South comer and Appropriate
authority Is propased to ba PMPML

Appropriate muthority is PCMC

The Res. No. 4/63.is praposed to be
redesignated as Parking and Res No
4/54 is redesignatad as Bus stand for
PMPML and for Bys Stand Appropriate
authority is proposat to be PMPML,

Buffer Zone (400 m ) around prepose 3
Punawalke Ssid Waste Managzmer!
projectas propesed as shown on plan

12 Ba reserved for PMAML (pang =
Res. No 4/128 A anz for the E=
APETDpniste authority s prosgsac oo v
PAPIL

G40 H arma towards nals s e

Appropriae autharity s proposeq tz e
PCMC

Reservations No. 47111 ESK(C 521
and 4/121 Seccindary School (1 80 - ¢
are refocated in $, No, 22 ang new "z Co
m wide rcads are proposzad o iin« tra
other roads and to have approacr:
reservatior: The area releaséd from tre
Res. No 47121 8.5 is proposed o e
pantly included in the Residential Zore
and partly to e redesignated as
Dispensary cum Matemiyy Home as
shown on plan, Alge green beli! Is
Preposad aong nals anc fRmanng area
of S.:No. 22 s PIOPOSED 1o ba incivcec
in Residential’ Zone &nd due to
Cantonmaert boundary Res, fo 4,135
OPIs proposed tei be shifted 3t southern
side as shown o1} map.
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Schedule—B-—-conc/a.
Village Mamurdi
1 2 3 4

EP-106 Res No 4/163  Reservation ls proposec to be shifiad  Reservation s Proposac 1o ba shifted iy
Economically Weaker In S, na, 7| and Geothan dus to £. No. 7 and Saothan Sue 2 ex:sling
Sectlon Housing existing Exoress Way. Exprass Way

|

EP-107 Express Way In Kiwle and \Mamuy-d| Expriss Way Fool Note - The ailgnment ot Express
showr an ZF and on site is ditfarent Way existing on sitain vilags Kiwe and
Mamurdi shall be corsiderad while
finalising the alignment of adjoining rcads
and boundaries of resenvations
Note

1. Forthe DP reservations having Aspiopriate Authority as PCMT in :he publishad DP, the Approgr ste
Authority is prepased to be now FMPML

2 Boundaries of Gaothans shall be final as shown in the revenue maps

W

As the roads are sanctioned by the Gavernmen: and In the said sandlion, whereever the road alian-
ments are shifted the adjacent rese~vaticns are also shifted accordingly without changing the resas.

vauen area, and due 1o such shittiry the area so released shall have tre zoning prevaiiirg in he
adjacent area

4 The boundaries of S Nos./Gat Nos shown on D. P. are io be interpratad by the Commissioner, PCHC
on taking into consideratian the land records as well as site condisien.

Q

URBAN DEVELOPMENT DEPARTMENT
Martralaya, Mumbai-400 032
dated 18th August 2009

—
Maharassra Fegions! and Town Pleagiag s

Nz TF'S-'-'sl‘.}e:'ai»-'.-":r'::—'.ET-'.'C-E‘-:LC 13 —Vhereas. the Sovernmian) of Mahamsnira i Urase
Development Departrrent vide Notifisatis = Ne, P:-:-3.:|35.'1sawcn-zawuo—zz-. Calec 1hin Suslernes
1857 (hereinalier referrsd to 3= the caj fieation”] has exierded the llimits of Piepr-Clvinen. it

‘=reinatter relet-ar 15 Ihe szid Corperation™,

o Sorgaratios b -'-‘lanr.m_g Authority (hereinafter referrsd 12 ag
=7 by its Resclution Ne: 3815, datec 10! 5
=0 24 o the Manarasntra Regional ars Toon Pianmr 1

F97 Made a deciaratien Unides Sectlens 21
521, “886 (hersinafter elerred 1o as “the said Ay ) of its intention to Prapare the Develspman: Frar tr
he &rea nawly added 1y the PirprCrincrwas Mun cipal Carporation wihin &sjurisdic:mn a3d notice of
such declaraticn was published in Mahzrganiry Sovamment Gazatte, Fune Divisicna Supplament
Z5th December 1837,

endwhereas, the said Corperatcn after cATYING ot
Prepared the Draft Developmer! Plan a1 Fimes-Chinchwad (Additional Area) (hareinafior relermed ic as
“the 23id Development Plan’) and puslished timn sald Cavelopment Plan undet Section 25§ aof Me sa Al
vide Resclution Mo “R30-A dated 191h August 2000 and published a notice to that! effact for inviting

suggesticns/cbjactions from PUBtcin Mararaghirs Sevemment Gazstta, Pune Divisien Supplemapnt,
Sth Caiober 2000 '

Jaien

the Survay of the enttita area within its jurisdictian

datez
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and whereas, the Birector ot Town Planning, Maharas!t tra State, Pune, as per the powers conferred

upon him vida Government Notificalion No. TPS-1683/454/CR-46/UD-13, dated 5th Seplember 1988 has
extended the said tima limit from lime 1o U'me uptc and inclusive of 31st July 2003 :

and whereas, after considering tre suggestuns/objections received from sublic 10 the proposals of
the said Development Plan, the said Planning Authority hzs submitted the said Development Plan under
Section 30 (1) of the said Act on 14th July 2003 tc Government of taharashtra for sanction:

and whereas, in the said Development Plan submitted under Section 3¢ (1) of the said Act, it s
proposed that tha exlsting Davelopment Contrel Regulators as applicable to the old area of Pimpn-
Chinchwad Muricipal Corporation shall be applicable 1o the newly added area and the Transferabia
Devslopment Rights Zonas are sgésified inthe [, P Report submitted under Section 30 (1) of the said
Act;

and whereas, Transferable Davelopment Rights Zones lor village Dapodl are appreved vids
Government Motitication No. TPS-1804/1253/CR-99/06/UD-1 3, cated 21st March 2005

and whereas, the said Developmam Plan in pan centaining the proposals of D. P. Roads and
proposals of Reservations for Water Supaly and Sewartage Plants except D. F Rozds in vilage Wikad
has been sancticned by State Governmian! vide Not ficatian Neo. TPS-1B0SM1 050/CR-795/C7/UD- 1 &, dated
30t May 2008 and came into force witn effect frem {st August, 2008;

and whnsreas, Government of Manarashira Fas cccocded the sanction to she Developmert Plan -

paritc the proposals of the D. P Roads ia vllage Wakad viga Nolification Ne. TPS-1805/1050/CR-7:
07/42-13, dated Sth July 2008; excest e excladies pans of roads and publisned = noties for sungestcns
anz ebjeclions vide Natice No. TES-1FOS/M0SC/CIH-755 A /0T/UD-1 5, gated 71k July 2008 |

and whereas, ‘o sonsider 1hs High Fiood Lir = wr
side &nd Firnpri-Chinchwad Murnicipal Corporalo

“limalising the zoning propcsals along the (ver

127, Jated 213! February 2009 has subrmeas
th2 plans showing the High Fiood Lines lor rigore | diayan Peyana zod Mula as given By the rruyatis:
Department ; g

tne Director of Town Planning, Maharasnirs Staig, =
resEnvalons and Ioning preposals witil ar with

ST Masing hecessary engultigs ana afler o MNsLting
48 U proposst W accord sanstion to ths reman z
Ut meditications pending sanstion 1o the proposais of
foads ana resarvations wide Natc . TPE-1R0/ 10500705 (AVOTIUD-13, dated 7in July 2008 2=
BaCiuding the areas under e teservativns anc 20 NG of substandal naturs wide Nciice Na, TF S-14ce
B834/CR-1727/00/0D-13, dates 181 August 2009,

angdwhergge, Government ol Maharast e oh

Now/ therelcre, in exercise of the Powers cenferred uncer Ssgtion 31 (1) ot the said Ac! anc ail
other powers enaniing in that behzal!, the Gavemment of Mararashira nereby—

(a) Extends ihe limig limit u

@ Section 29 1) ¢f the said Act for according sanction to the saic
Developmenl Plan upte and incly

of 318" Dezember 2009,

(8] Accerss sunclion 1o lhe sain Beveloomear Plan
and zoning 2xcepl preposals of rosgs and ragervalic
Neo. TPS-1805/° 050/CR-785 IAVOPIUT 12, dated 7y 2003 2ng sxcluding the arpes under the
reservalions.and zoning of subsiantial 1EWTE wide Nouze Ne, TPS-1808/884/CR-1727/08/UD-> 3, tatec
18th August 2060 asspedified In 1na Schadule *&" = 8" appended therem.

{€) Accerds sanclion to apply the existing Developmaent Cont
cle araa in the Pimpri-Chinchwad Municlpal Corparation applicabis 1o the said D. P, also &ng aceords
sanclien to the TDR 2onas as submitted undar Secticn 30

¢ pltne eaid Act. Howavaer, for viiags Dapod|,
TR 2ones shall continde to b2 as per the Governrmart Notification Mo, TPS-1 30411?59{CF!-394’0&-‘L-‘ D-
13, caled 21st March 2008,

W1 oan 1o the proposals of FEMEINING resenalnns
' venicn are proposed o be metdified vids Noice

rol Reguiativns as applicabia 12 the

(d} The said Dsvelopment Plan sanctiored in part shail come in

to force with etfect from 1st October
2009.
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Note.—(A) 1. Copy of the said notification and the Sanctioned Davsiop_{nent Plan (part) shall be
avellable for.inspection to general public in the following offices during office hours for a period of one
month on all working days.

{i) Pimpn-Chinchwad Municipal Corporaliorg
(i) Daputy Director of Town Planning:; Pune Division, Pune, S. No. 7472, Sahgkamagar. Pune-37
Assistant Director of Town Planning . Pune Branch, Pune, 283, Narayan Psth, Pune-30.

2. The reservation sites whicn nave not appeared In Schedule-A are hereby sanctioned for the
respective purposes as designated in the said DevFloDment Plan

3. Areas of reserved sites mentioned in the Developmant Plan Report ars ap‘éﬂ.:xi'ma{s and subject
to the actual measurement on site a3 pa- the boundaries shown in the Final Develgpment Plan.

4. Any printing errors and Draftsman errors which sre required to be cormrected 85 per actual situation
on site and/or as per the survey records, sanctioned fayout, etc. shall be corre=ted by the Commissioner
Pimpri-Chichwad Municipal Carparation afler due verification and with the prior agpreval of the Directer
of Tewn Planning, Maharashtra Stsa, Pune.

5 The gwnership of 1ands faliing under the reservations shall be as
shown in the Rewvenue Records.

6. For the DP reservations having Appl apriate Authority as PCMT n the published DP  the
Appropriate Authority is proposed tc be novw PMFEWIL

7 Boundaries cl Gaothans shal be finai ac shown In the revenue maps

per the recent ownership as

€ As the roads are cancltioned by tre Goverrment and in the said saretian whersever the road
alignments are shifted the adjacent reservations are alsc shifted accordingly withau!

! changirg the
reservation area and due to such shifting the z-ea sc relzased shall have the zaning prevading in the
adjacent area I

9. The boundaries of S Nos ‘Gat Nc
Fimpri-Chinchwad Municipal Corporation
condition.

s. shown on DP are to be interpreted 8y the Commissioner
on taking into consiceration the langd records as weil as site

(B) This notification is alse available at Govermment web site at www Lrban maharssntrs govin

By orde: 3nd in the name of the Gausmor of Msharashirs

V. M. Ranace,
Under Secratary o Governm

YL WRTE qEonaT goT-¥99 dog
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il Dates qz‘r mmdb s s

the-Government in Urban
rtment’s, notive No. TPS-1808789%/CR- 1727460/ UD-13, ‘Natad
ing proposed modification ‘to Addlfittial Area of Pimpr: Cinch

Mabharashtra Government Cmenm?une Divigion, élippliment dated{20:08. st

Pacho 27&;0 293 rectification; uuﬁden mnmi\eu'pdur = *‘T’L s
sy W]
' GEND i 5
. Gk iey o2 i
BrXo. EP No.” .Imstead of (ColXo.5) Read es({Col¥o.5)
- oMESehi - iy "ﬂ_-'j—!;;._:':_-- z veepiae
vy ,,EF‘%3 Boredesiid:, : Ont. B3B8, Boradewadi, Gat
) lsa..;,_ - No.188, 5.No.1305,
~ Chovisawadi 4' m‘r‘i o 'M%‘-
2 EP-27 gonm., %‘W%t . Deleted
- =3 lﬂ
= sof ‘f cn Zone aa
' B&_}!ré a. L
e Govmnmhnt : St N
B et n_ 10 maatgﬁ e & T
: 305" Hpow gl =
Gharholi* i o2t e B e
Ny 'h"hf' b*ﬂ!a:tm:; HRipbse | of “aMe
i 8 I r.;mh No.2/62 Clittle The _ NG B vin
T R i Hoaial’ S T Critge
,g ;.ee IO n z‘hﬁn ‘area
e s m’ = 1o
) ' 55%%%‘3 m “be msiﬁded to: 0.39°
U 19 Guntha:¥: 2 Guritha. .
i “lustaed ¢™¥4nt N 5; Reydd axiZoi.Xd. =}

mwun‘!
- .L

EPS(S’ j0.2/143" Fire Starion Rz&m
e ..%M&M\Hwha PRRASEd. 50 dé&g

%ﬂéo S0 H) is auds
deldted ‘and Res.No.2/ 142 and an’('a
oo tamss - Ry oothe  af both : reaenﬂhon& is
%;N&a2¥14ﬁ*md ared-of p be kept. as
% it C.is" O Sm-each and- fand
m S relegsed Jrom
ci:ﬁ'ahd m“a 8o relcazed i, Res.No.2/ 145 is

progosed to” be ncduded.in proposed to be inchided
Tosldenitinl Zone nn shown in Residential Zone as

R i A ol




on plan. shown on plan.
Punawale

s EP-62 Rca.No.4/74B  STP s NIL
proposed to be deicted and
propased to be included in

icultural Zone.

6 EP-63 Res.No.4/74A STP 50% aréa NIL -
adjoining river is to
rotauned 50% ares, p:
to be included Agricu
Zone.

Ravet )

7 EP-71 Reservation No.4/78 of Reserpation No.4/78 of
Swimormnng Pool-cum- Swimming Fool and
Gymupasium ia proposed to Gymrasiun is proposed
be relocated at North Side to be relocated i 5.No. 4
of Req.No.4/77 in S.No.4 ae shown on plar and
und lapd eQ reicased in land so0 relsased is
propesed to Be included in pmposad to be included
Green Zone, in Green Zone.

Charholi
8 EP-G7 Tne land in S.No.33 is The land in S.No.33 is

propgsed 1o be reserved for proposed to be reserved

Sewage Treatment Plant as for Sewage Tremtmest

Rea.No.2/93A. ST Phkot as Res.No.2/93A
and the 30 m. wide road
is proposed along the
existing road as shown
or plan.

1| ADDENDUM

Mdmbﬂmhn@uﬂlmlosmlltmg?lmlmmm
proposul whick mre propm«[byrc-u.c.

8r Ho. BPFo. Hodification  Desctiption of Proposed Modiffcatinn

Ko. of
Cozrpbmation
1 2 3 4

ics TALWADE M1 1.0 wide posed road  runn
" Ep.os G7  North South direction  and  pescing
through Gst No. 155, otvﬂlege'ralwndcu
proposed to be delcted and inchided in

Rnudm.h...lZam:ulhmonphn_
109 MOSHI A2 90.0 m wide proposed road, ‘pessing
Er-109 9-13 threugh old. Gat Neo. 430, 457, 460, 646,

443, 445, Mdvmagguonlnmpnwdw
bcshrﬂedwmﬂsanuthudauuhmon
mmmmwmmmm
oe zhown on the plan and  thersafter
remening lands from old S.No. 457, 620,
442 30 releaned upcapc-ad(ob-smdudad
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The alignment of 90.0 m wide proposed
Road to be shilted slong the defence

land so relcaned is proposed to be included
in Residential Zaoe and 18.0 wide rced
pazaing through S.No. 173, 174, 175, 176,
177, 178 is proposed to be delcted due to
shifting of 50.0 m Ropd as shown on the
an.
‘9‘6.0 m wide propdsed Road passing
through B.No.538,39,60 etc. of Village
Chovisawad: is proposed to be deleted and
land 80 released is proposed to be included
in Residential Zone ea ghown on the plan
S0.0 m wide road pasaing through S.No.
228 of village Charholi in proposed to be
deleted andlend so rel; iz proposed to
be included in Residentinl Zone as shown
on: plan.
15.0 m wide road from S.No. 72, 83, 84 of
village Dighiis proposed to be deeted and
lmdmrg!mndhwwmbcmdudcd
inRec&dmﬁalZoneui_hmonplan.
A new 120 wide road is proposed through
580,78, T0 of vilage Digh! as shown on
plaxn,

The width of 60.0 m wide proposcd North-
South Foad passing through Defence land
of village Dighi is prposed ts be redused o
30.0 m an shown on plan.

A new 12.0 m wide road is proposcd
through S.No. 3 of village Dighi as shown
on plan. .

The width of 18.0 m road wide passing
slegg CMLE. Boundary of villege lched
18 propoacd to be reduced to ]9.%0‘:;&.::
ehown on plem.

12.0 m wide Proposed read BaE
through S No. 156 of Boplchel ia priposz.:lg
to be deleted and new 12.0 m wide cad 1=
Pmpmedm along C.M.E, boundary as shown
on

Byordcr&intkwnamcofTh:vaumrdMahamahna.

Under Smymcﬁtxm
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ANN EXCVBE— 11

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution} Act, 1974 as

amended.
2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1881, as

amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes {Management and Transboundary Mavement) Rules, 2016 in

connection with myj/our/existing/proposed/aitered/ additional manufacturing/processing activity from the premises as per the details given

below,
UAN No: Application submitted on:
MPCB-CONSENT-0000081664 18-10-2019
Submit to:

Consent To: N No.:

Estabiish (New) SRO - Pimpri-Chinchwad

Type ¢f institution: Industry Type: Category: Scale;
Municipa! Corporation rRed S.S.
EC Regd. EC Obtained EC Ref. No.
No No -
Whether construction-buildup area is more than 20,000 No
sq.mtr. {Existing Expansion Unit)
s 5% i g ool snoaeant Qocun fnadusiydns o t JERlIE]
Name Address
Mr. Shravar: Hardikar pimpri chinchwad corporation pimpri-411018
Designation Taluka
Commissioner, Pimpri Chinchwad corporation, pimpri-18 Haveli
Area District
Pimpri chinchwad Pune
Telephonie Fax
3308066111 020-27425600
‘mail Pan Number
Env1ronment@pcmcindia.gov. in AAALMO464E

s forwhncnihe ans oo
ooger!

ISRYE

1dustry name
:wage Treatrment Plant at Pimple Nilakh & Chixhlj

)cation of ynit Survey number/Plot Number



S No, €4 .65, Gat No0.90,91,592/1,92/3, Wak Vast], Pimiple Nilaka, Sr.No.64.65, Gat No.80.91,92/1,92/3, & Gat No.9D/91. Asrakshan

Pimor Chinchwad. & Gat No.50/91, Aarakshan No 1/130, Near No. 1/130

5:h.B.P. School, Behind River Residency, Chikhali, ;’f‘“
e

Taluka District

Haveli

oTeiead o e cai hody Town and Counry i WOT A 38 T e
Planning Authority

Planning permission

PIMPRI CHINCHWAD MUNICIPAL CORPORATION PIMPRI CHINCHWAD MUNICIPAL CORPORATION

gtad o Mane of the licence Seuing authai oy

Lncien WrisE s

(al dody
Name of the licence issuing authority

Name of Local Body
PIMPR! CHINCHWAD MUNICIPAL CORPORATION

PIMPRI CHINCHWAD MUNICIPAL CORPORATION

Telephone number
02067333333

Officer responsible for day to day business
EXECUTIVE ENGINEER

Name of Managing Director
EXECUTIVE ENGINEER (DRAINAGE) PCMC

"X number
«="274256000

fevou registerad dustrial un ? Yes

Date of registration
Jun 3, 2015

Registration number
BO/ID(WPC)/CC/238

F R T

* Consent Fee

Gross capital (in Lakh) * Verified *Terms
1558.85 Undertaking 1 50000.00
FHOTRET WALET DS v rnl s tae 1o i - R
Distance From DistancefKm) * Name
SH/NH 2.00 Mumbai-Pune Highway
Rive 2.00 Pawana
Human Habitation 0.00 --NA--
Religious Place 0.00 —-NA--
Historical Pjzce 0.00 -~NA--
Creek/Sea 0.00 -NA--
je s da detass of 2.0
atitude Longitude
0
= i sty e Requrements Under relevan: © czavh NItTication suct as Coastd Peg syt o
Gieaiy Fragie Arez, Industral Location BANCY. 20 2iee detais
>cation Approved Industry Sensitive Area If Yes, Name Of Area  Industry Locatiors with
Area Reference to CRZ

mple Nilakh & Chikhli No No
MC



Details A\
; ST\
(a) Whether effluent collection, No NA & ;
trestment and disposal system has
been provided by the authority. \)\\\o
NA

(b) Will the applicant utilize the No
system, if provided.

(c) if not provided, details of proposed NA
arrangement.

(c) Area available for the use of
treated sewage/ trade effluent for
gardeping/irrigation. (in squear meter)

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter)

NA NA Na
2019-11-30
T1oipsonner of workers and office stalf
Workers staff Hrs. of shift Weekly off
15 5 8 1
{a) Do you have a residential No NA
colony Within the premises
in respect of Which the
present application is Made
?
(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?
0 No
(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption
t 0
siled product: ‘- . R
Froducis Name and Quantity
Product uoM Product Existing Consented Proposed Total Remarks
Name Name Revision
OTHERS MLD STP Pimple 0 0 15 15 Dispose to
Nilakh River Muta
OTHERS MLD STP Crikhali 0 0 12 12 Dispose to
Indrayani river
21oducts Hame and Quantity
Product Name UomM Quantity Remarks
NA --NA-- 0 NA
i~ 13w materials and process chemucaic with annual corsumption corresponding 10 above stzied prosucton Aigures, in

h or kifmonth or numbers/month



Hrme of Raw Material UOM

S:wage Water at STP MLD

Fimple Nilakh

MLD

Sewage Water at STP
Chikhli

As rer attach drawing

3 isastz Watar agpocts

Purpose

Domestic Pourpose 27000

\Water gets Poliuted 0
‘ollutants are

BY  gracable

Water gets 0
Poliuted,Pollutants

are not

Biodegradable &

Toxic

Induszrial 0
Cooling,spraying in
mine pits ar boiler
feed

Qthers 0

Source of water supply
PCMC

Domastic
27000

Process
0

4800 m3/day

Capacity of STP {m3/day)
27000

Treatment unit
As per attach drawing

cohlerent Lsas o

Consumption

gy

Effluent
Generation

27000
0

Yo Name of authonty grenting se:

Quantity Hazardous
Waste
15 No
12 No
Treatment Remarks
STP na
—-NA--
--NA-
—=NA-

HERSEIS T oL I A= RN

Hazardous Remarks
Chemicals

S

Np NA !
No NA

Disposal Remarks

River Disposal na

-~NA-

-+ NA--

~HA--

Name of authorjty granting permission Qauntity permitted

PCMC

0 .

4y of waste water (effluent) genera ed (M3/day}

Boiler Blowdown Industrial
0 0
DM Plants/Softening Washing
0 0
cocuanng for anfie 2 i o

a0 canteen effiueng (G

Size (mxm)
45

Retention time (hr)
24

Cooling water blowdown
0

Tail race discharge from
0



e
A
Capacity of ETP (m3/day) NA)
wtment unit Size (mxm} Retention time (hr)
0 0
{i) Are sewage and trade effluents mixed together? No
NA

If yes, state at which stage-Whether before, intermittently or after treatment.

Capacity of treated effluent sump (m3)

Effluent sump/Guard pond details No NA

If yes, state at which stage-Whether No NA

before, intermittently or after
atment.

cof ireated efffuent With respective quantity M3 day

(i) into stream/river (name of RIVER AND LAKE (ii) into creek/estuary (name

river) B of Creek/estuary}
(iii} into sea 0 (iv}) into drain/sewer (owner {
of sewer)
(vi) Connected to CETP 0

(v] On land for irrigation on  pCMC Garden
owned land/ase land. Specify
cropped area.

(vii) Quantity of treated 0
effluent reused/ recycled,
m3/day Provide a location

map of disposal

arrangement indicating the
outler(s) for sampling.

Treated effluent reused /
recycled (m3/day)

O Galents i it ta 00

pH 6.0-8.0
55 (mg/i) 550
BOD (mg/i} 250
CcOD (mg/l) 700
TDS {mg/i) 0
Specific pollutant if Name Value
any
1 NA 0

pH 6.0-0.8
§S (mg/i) <10



COD (my/l) <50 X
TDS (mg/l) 0 ( e’:ﬁ
'd
Specific pollutant if Narie Value
any
1 NA 0

0
Fuel Type UoM Fuel Consumption TPDAKD  Calorific value
Diesel Ltr/Hr 10 0
Ash content Sulphur content Quantity Other (specify)
0 0 1 NA
' Stack number(s) (b) Stack attached to {c) Capacity (d) Fuel Type
L DG set 500 KVA for Chikhli Plant Diesel
(e) Fuel quantiy (Kg/hr.} (f) Material of construction (g) Shape (h) Height, m (above ground
(round/rectangular) Jevel) .
0 MS Round 3
(i) Diameter/Size, in meters  (j) Gas quantity, Nm3/hr. (k) Gas temperature °C {}) Exit gas velocity, m/sec.
0 0 0 ) 0
{m) Control equipment {n) Nature of pollutants {o) Emissions control system (p) In case of D.G. Set power
preceding the stack likely to present in stack provided generation capacity in KVA
gases such as Cl2, Nox, Sox
TPM etc.
NA NA Chimney 500
(a) Stack number(s) (b) Stack attached to {c) Capacity (d) Fuel Type
1 DG set 630 KVA fcr Pimele Nilakh Flant  Diesel
(e) Fuel quantiy (Kg/hr.) (f) Material of construction {g} Shape (h) Height, m (above ground
(round/rectangular) level)
MS Round 3
(i) Diameter/Size, in meters  (j) Gas quantity, Nm3/hr, (k) Gas temperature °C (1) Exit gas velocity, m/sec.
c

0 0 0

(m) Control equipment {n) Nature of pollutants (o) Emissions controf system (p) In case of D.G. Set power
preceding the stack likely to present in stack provided generation capacity in KVA
gases such as CI2, Nox, Sox )
TPM eic.
NA NA NA 630

Poart hoie nNo Details NA

Platform g Details NA



2dder No

Sr. Stack attached to

No

-
=
*»

«/><te (Annually) Schedule |

C Yo
NA

Max

Method of transport
NA

Waste (Annually)

Name of hazardous
waste/Spent chemical

STP Sludg= Chikhli & Pimple

nilakh plant

Sched

Details NA

Parameter

NA

Type

Method of collection
NA

Method of treatment
NA

Quantity used/month

0

Concentration mg/Nm3

Qty
0

Method of reception
NA

Method of disposal
NA

flow (Nm3/hr)

vom
~-NA--

Method of storage
NA

Party from whom purchased Party to whom soid

Moshi Kachara depo

NA

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste

NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &

Forests. For proposed units furnish expected characteristics

NA

Copy of format of manifest/record Keeping practiced by the applicant

NA

Detaifs of seif-monitoring (source and environment system)

NA



re you using any imported hazardous waste. If yes, give details. ;
A g
P42

Copy of actual user Registration/certificate obtained from State Pollution Control Boarq/Mmlstry of Environment &
Forasts, Government of Indla, for use of hazardous waste.

NA

Present treatment of hazardous waste, if any (give type and capacity of treatment units)

NA

i W, B ul)

{i) Within factory

0

(ii) Outside the factory (specify location and enclose copies of agreement.)
n

(""" Through sale (enclosed documentary proof and copies of agreement.}
0

(iv} Outside state/Union Territory, if yes particulars of (1 & 3 ) above.

0

{v} Other (Specify)

a. Do you have any proporals to upgrade the present system for treatment and disposal Qf effluent/emissions and/or

hazardous waste.
NA
if yes, give the details with fime- schedule for the impleméntation and approximateé éxbenditure to be incurred on it,

Capital and recurring (0 & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acguisition etc. (give figures separately for items

implemented/to be implemented).
NA

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the

event of normal power failure
NA



v
V\ C 7
-7 CL‘/
( r.}’.
P
Type Quantity uom Treatment Disposa! Other Details
NA 0 --NA-- NA NA NA

{i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?

0
{ii) Is the unit an isolated storage as defined under the MSIHC Ruies ?

0
(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.

¢
(iv) Has approval of site been obtaired from the concerned authority?

(]

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?

C

(vi} Has information on imports of Chemicals been provided to the concerned authority?

~

{vii) Does the unit possess a pelicy under the PL! Act?
0

Plantation Done On Number of Trees Planted

Qpen Space Availability
0 Square meter(0.C %) D

3600 Square meter

Iiformation of schemes for wasté Miiiifiization, resourcé recovery and récycling - implémeénted and to bé impleménted,
separately.
NA

a) The applicant shall indicate whéther lidustry comes dnder Piublic Héaring, if $6. thé relévant documénts Such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.
NA
(k) Any other additional information that the applicants desires to give
NA
(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

i/We further declare that the information furnished above is corect to the best of my/our knowledge.

1/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,

products, process of manufacture and
treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for

€onsent/Authorization shall be made and
until the grant of fresh Consent/Authorization no change shall be made.



"1
Y 2

LS

I/We indertake to furnish any other information within one month of its being called by the Board

Signature : NA
Name : EXECUTIVE ENGINEER

Designation : EXECUTIVE ENGINEER (DRAINAGE) PCMC

sdditional inforination
Zoitadioe
Sr No. Air Pollution Source
1 DG Set 500 KVA for Chikhli
Plant
2 DG Set 630 KVA for Pimple
Nilakh Plant

separate EM Provided No
Measures Proposed NA
Air Sampling Facility Details Np
Description

DG Set for Chikhli Plant

DG Set for Pimple Nilakh Plant
mEzardous Waste Generation
Hazardous Waste Quantity

CHAWTSDF Details

Member of CHWTSDF

Tess Detalls

Cess Applicable
No

Legai Actions

Legal
Action
Taken

No

Legal Record Of Company

Yours faithfu::

Pollutants APCS Provided Remark
NA Chimney NA
NA Caimney NA
Other Emission Sources NA
Foul Smell Coming Out No
Capacity{KVA) Remarks
500 NA
630 NA
yom Treatment Disposal Other Details
Remarks

CHWTSDF Name

Cess Paid
No

iegal Action Details

If Yes, UpTo
jar 11900 12:00:00:G00AM

Remarks
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LA ~ e e
MAHARASHTRA

Maharashtra Pgllution Conurol Beard

HERIE UgNUl fareizt s{gas

Thank you. Your payment has been successfully received with following details

Transaction Receipt o

Transaction Status: Success

Transaction Reference no: RBOIB111988270

TXN1910001328
18-10-2018 12:36:19

Transaction no:
Transaction On:

Payment For: MPCB-CONSENT-0000081654

Email: Environment@pcmcindia.gov. n
Mobile no: 8308066111
Amount: 50000.00 INR.

ANNEXURE - (5



Item No. 02

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No: 41/2019 (WZ)
(LA. No. 55/2019)

Federation of River Residency Cooperative

Housing Society Applicant (s}

Versus
Pimpri Chinchwad Municipal Corporation & Ors. Respondent(s)
Date of hearing: 30.01.2020 -
CORAM : HON'BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. SIDDHANTA DAS, EXPERT EMFR;
'For Applicant(s): Mr. Ankur Mittal, Mr. "'_!_‘.;ﬁaboc and

Mr. Parag Gandhi, Advoca

For Respondent(s): Mr. Amol |Patayeet, Mr. A

- Makarand Nikam, City :
RespondentNo. 1.

Ms. -« Manasi Joshi for

Respongdent No. 3. "

Rt
- v

_ : " ORDER, g

1. This a'}bp&cgltion wayﬁ;%f'em_ ajleginfé’onstrp' i
- - :ffi‘ WY, | .":1", o y

"ngat]mfnt P!ant [ST P) by the‘;?mpr;;ﬁlh.n%d Municipal

Corporation (PCMC) in the area be:tween %‘Iﬁt bank and Blue
@th‘ ue) ttocen gy

Flood Line o Indrayani Rivef_%ﬁﬁ:h is a prohibited zone. It is
inter alia alleged that because of such construction the integrity,
riparian area of the Indrayani river system, the flood plains,

sanitation of general public wotild be affected adversely and,
i

therefore, deleterious to the enviroxément.

1
H

2. When the matter came up before us for the first time on

22.05.2019, we deemed it necessary to call for a report from a joint



but, it has been submitted on behalf of the PCMC
that by GR dated 03.05.2018 construction of STP is
permissible within the blue line Zone. He also
submits that a report has| been filed on 12.11.2019
on behalf of the PCMC indicating such fact.
However, we do not find such report in our records.

5-7  ArKX XA 2™
In their affidavit-in-reply. the PCMC took exceptions to the
Committee’s report refertec to carlier, essentially asserting that
construction of the STPs was permissible in the no construction

zone of rivers under GR dated 03.05.2018 filed as Annexure R-7 to

the affidavit. Y
| 2 ,-jF

During the course of hearing today. the Learn _' ounsel for the

PCMC submitted that GR dated 03.05.2018 (Annexure/R-7) are the

~ “guidelines for utilization of prohibited and con

marking the flood line so as to prevent any construction 1}'i{!,ﬂ;hm the
flood. line and avoid the flood calamity” (hereinafter réf'é;:red to as

‘the? guidelines) issted yby the Water Resources & partment,

: e _ aii
Governiment of Maharashtra on 03.05.2018« E_Refeniing,t?,Clause 4
i b o o - Ly -y . a |

" of the suidelines, it was cofitended that t_-ﬁ%ﬁrohibi@‘éane can be

u‘tihchgl in thefo::m of op{lzn lagd_for'ce??rm Ev%;?cs including
pl.'tp_liéf toilets and sewage disposal facility ug?mh a way that there

. ¥ " | . .
is no obstructionin the flow, the? aﬁFr carriage capacity of the river

is not reduced and that'there is rio 'change in the intersection of the
river. For convenience we may reproduce Clause 7 referred to

above:
|
“7. The Prohibitive Zone can be utilized in the form of
open land, for example gardens, play grounds, or
light crops. Wherever the right to grow crops s
established as a result of customary use, such
places should be utilized for such purposes (as
Watermelon/Sweet Melon/Melon plantations, public
toilets and sewage disposal facllity) in such a way
that there is no obstruction in the river flow, the



6.

7.

it is modified by the frrigation Department for «
stretch of water course. In such case it shall be

necessary to issue ander to that effect by the
Municipal Commissioner.” l

A bare reading of clause 9.4(i) abqive most categorically prohibits
any construction except parking, oi)en vegetable market with otta
type construction, garden, open %space, cremation and burial
ground, public toilet or like uses, iarovided the land is feasible of
such development. Provided thatiredevelopment of the existing

authorized properties within the river bank and Blue Flood Line,

may be permitted at a height of 0.45 mebgﬁﬁaove Red Flood Line

fevel subject to NOC from the Irrigation Depar@

il

-l,t is, therefore, quite apperent that from the nspectus of the

various provisions referrec to above, utilization of o _-- i¢ -_la.:gd in the
proh.lhitlve zone even for the purposes ment1oned in %ﬂ of the

gm&ghnes for various a:tnaues 1S permlsmb]e, gbnly i thcx;c is no

...a_.

obs&:ucnon caused in _;wer flow, the wam;_ :
the rivzr is not re&u and that themg no

thg\_ofthe :i’w:rr Wy the hgfof
%:m tions mﬁpgeeo,&q& ﬁ;dq.!a% Eo i .
PC&G} MPCB and the - B
Government of MaRarashtra ass’ﬁevance and, therefore, is

reproduced below:-

“fl) The location of STP is on land at 3. FT 1/130,

Chikhall, TalL Haveli, Dist. Pune, which is gffected
by blue line.

(i) The said locaiion falls in Blue line of the river
Indrayani and there is obstruction in the natural
Jlow of river during rainy season.

(ili) The construction work of STP was found in progress.
Excavation Weork was almaost completed and some
construction wos started.

r



that the PCMC did not have the n?cessary Consent to Establish,

the structure (STP in the present c&ise) besides having been raised
l

at a location which is not suitable for construction of STP, is also
i

obstructing the natural flow of the riiler during the rainy season.

10. As a consequence, we direct the PCMC to immediately demolish the
STP in question and take steps to construct one at some other
suitable site in accordance with law. The entire exercise shall be
carried out within a period of one month under the strict

supervision of the MPCB and | the ti’@aﬂg; Department,
¥

~ Government of Maharashtra, =

b B
. i

11: Since, during the construction of the STP severs amage was
caused to the environment and ecology of the area.t' we &'qirect the
B o

MPCB to assess the ecological damage by takhg.g sci ‘é( support

of experts and recover,the same from the PCMC. ll g

12.  Report .of compliance shall be filed mthm three jmonths in the
1 o= o

1 I‘ i

Registry thmugh email at judicial-ngt@govin, 4 ﬂ .

1o g . e | -
13. In the result, the-application is atlowed. § 3 "-1 ’
. 3 { 4

b — ! /.
14. The afﬁplicaﬁ@ii‘;_i thus stands disposs d off afEEg with the connected

LA.

15. No order as to costs.

S.P. Wangdi, JM

Siddhanta Das, EM

30tk January, 2020
0.A. No. 41/2019 (WZ)
avt

%
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